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tomorrow we go on as long as some
kind of relevant discussion is taking

place. Is that all right?

SHRt H. N. KUNZRU: That is all
right.
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Surr AKBAR ALI KHAN (Andhra
Pradesh): They do not want rele-
vance, Sir.

THE BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL, 1958

Tue MINISTER or EDUCATION
(Dr. K. L. SHrIMALI) Sir, I move:

“That the Bill further to amend
the Banaras Hindu University Act,
1915, as passed by the Lok Sabha,
be taken into consideration.”

‘Sir, it is my unpleasant duty to
bring this measure before this House.
Nothing is more painful to me than
perhaps such a drastic measure for
this great University which has also
been my alma mater. The Univer-
sity has been suffering from a chronic
disease for the last several years and
it has lost its power of recuperation
from within. It is only as a last resort
that the Government has decided
to intervene and however painful the
task may be, I shall not shirk my
responsibility and duty to this House
as well as to the University. Sir, 1
would not like to embarrass you in
any way by relating the circumstances
under which you had to leave the
Banaras Hindu University. I would,
however, like to say that the Uni-
versity has fallen on evil days since
your departure in 1948. Eminent
scholars and statesmen have gone to
this University as Vice-Chancellors
but one after another they left the
University in sheer disgust. Sir, you
would remember that Dr. Amar Nath
Jha had given an assurance that he
would serve the University not only
for three years but even for a longer

period if he found a favourable
atmosphere in the University. Dr.
Amar Nath Jha left the University

within a period of ten months and
the conclusion which we have to draw
is clear that he did not find the atmos-
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phere of the University favour-
able. He was succeeded by Pandit

Govind Malaviya. I have placed before
the House a detailed report by
Shri Govind Malaviya which would
fully acquaint the House with the
situation which was existing in the
University and which led Shri
Goving Malaviya to quit the Univer—
sity. Shri Govind Malaviya was suc-
ceeded by the eminent scholar and
statesman, the late Acharya Narendra
Deva. I quote here a Resolution given
notice of by a Member of the Court.
which was considered at its meeting;

i on Sunday, the 5th April 1954. The

Resolution said:

“ga &R &Y ’ftr § gmae
THERT NG A BEAT gemfa &
A1q g 7 a4t ¥ fgeg faza-
Fra=a % F14 7 J7(d F&Y 87 gy
& | A% ST AT Ay § ar fage
ferall oy AR ET § FE) T
3y W g 2 | 79 T F1E W
AIHX & FAUS FIAT § & 77
wfgeg § gemfa & fratew & g9
ara 1 sarq wa—I1 would like
the House to note the fol-
lowing words——fx Femfq g
e, Tad, wafyy qur oEl
afyg &1 W fazafeamy &y
aqEAT ¥ q FHY A9 FH |

Severar. Hon, MEMBERS: In Eng-
lish.

Dr. K. L. SHRIMALI: Well, Sir,
the purport of this Resolution is clear.

Mr. CHAIRMAN: They are asking
for the English version, -

¢

Dr. K L. SHRIMALI: The Banaras
Hindu University has not been able
to make any progress in spite of the
fact that it had availed of the services
of eminent scholars and statesmen
like Acharya Narendra Deva. The
Resolution further goes to say that
the Government of India should keep
m mind when it is appointing Vice-
Chancellors that the Vice-Chancellor
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sshould be just, that the Vice-Chancel- ‘
lor should have administrative ability |

and the Vice-Chancellor should be
healthy. Well this Resolution is a
.clear reflection

Surr T. PANDE:
Was it withdrawn?

(Uttar Pradesh):

Dr K. L. SHRIMALI: Yes. Sir. I
was only giving the Resolution. It
was withdrawn ultimately when good
sense prevailed. But this Resolution

was enough to break the heart of
Acharya Narendra Deva.
Surt AMOLAKH CHAND: (Uttar

Pradesh): Who moved that Resolu-
tion and how was it withdrawn?

Dr. K. L. SHRIMALI: This was
moved by Shri Krishna Deva Prasad
Gour It is true that the Resolution
-was later on withdrawn when good
sense prevailed. But when Acharya
Narendra Deva resigned, he said he
was resigning on account of ill-health
We should not forget the fact that
immediatelv after one month of the
notice of this Resolution, Acharya
Narendra Deva resigned and people
in whom he confined, would agree
with me that his heart broke when
notice of this Resolution was given,

Dr. R. B. GOUR (Andhra Pradesh):
May. 1 ask what Shri Krishna Deva
Prasad Gour is now? Is he a Con-
gress M.L.C.?

Dr. K. L. SHRIMALI: I am not
going to discuss persons and perso-
nalities. I am only giving these facts.
Whether he is a Congress M.L.A. or
a Socialist or a Communist, I am not
eoncerned. I am concerned only with
the situation which has been arising
in the University continousuly.

8ir, he was succeeded by Dr. C. P.
Ramaswami Ajvar and I have placed
the letter which he sent to the Gov-
-ernment, to the Visitor, and he clearly
gays that he found himself completely
Ineffective to carry out the policies
in which he believed and he could
mot influence the large policies in the
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University. And, therefore, he left
the university in despair,
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Sir, I would not like to take up
the time of the House describing the
treatment which has been given to
the present Vice-Chancellor. He has
become the subject of public contro-
versy and I would not like to say
here anything about the present Vice-
Chancellor. I would only like to say
that the Ranaras Hindu University
has made history when it f{ried to
prevent the Vice-Chancellor from en-
tering the campus of the University.

Sir, these incidents which took place
one after another, were a matter of

great concern to the Government,
There were repeated strikes. Agita~
tions were started on false issues.

The Banaras Hindu University became
an ideal place where no punishment
could be given to anybody for derelic~
tion of duty or defiance of law and
arder. All these years, the Govern-
ment had hoped that these eminent
Vice-Chancellors, persons of great
integrity and character, would be
able to put the University in proper
order. But our hopes were in vain.
Therefore, as the last resort, the
President, in his capacity as Visitor
of the University, ordered that an
enquiry should be made into the
affairs of the University in pursuance
of section 3 (2).of the Banaras Hindu
University Act, 1915.

Sir, :the Mudaliar Committee has
again become a subject of great pub-
lic controversy. But I would like to
submit that as far as the Government
is concerned, we could not have
appointed a better committee than
this. On this Committee, we had the
eminent Vice-Chancellor of a univer-
sity—Dr, Lakshmanaswami Mudaliar
who has been an educationist of inter-
national repufation. On the Commit-
tee we had an ex-Chief Justice of the
Supreme Court of India and an ex-
Judge of the Bombay High Court and
an ex-Vice-Chancellor of the Bombay
University. We had also two Mem-
bers of Parliament on the Committee,
Sir, I do not think it would have
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been possible for us to have had a !
better team and a better committee !
to enquire into the affairs of this
University.
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Sarr B. B. SHARMA (Uttar Pra-
desh): Does the report

Dr. K. L. SHRIMALL: I would
request the hon. Member to have
some patience.

Mr. CHAIRMAN: You will have

your opportunity to speak, I am
going to allow everybody to have his
say.

Dr. R. B. GOUR: Provided he is
relevant.

Mr. CHAIRMAN: Yes, provided he
is relevant and he is not repetitive.

Dr. K, L. SHRIMALIL: Sir, the
University was informed about this
matter on the 20th July 1957 and was
requested in pursuance of section 5(3)
of the Act to appoint a representative
who may be present and be heard
by the Committee. The old Executive
Council of the University appointed
Dr. V. S. Jha, the Vice-Chancellor of
the University as its representative at
the enquiry instituted by the Visitor.
The Committee submitted its report
in May 1958 and when that report
came to us I was greatly shocked.
Personally I would have very much
liked that this report had not been
published, But at the same time I
had to make this information avail-
able to the Members of Parliament. It
could not be kept a secret document.

Dr. R. B. GOUR: Due to the news-
papers?

Dr. K. L, SHRIMALI:
the report was published.

Surr N. R. MALKANI (Nominated):
Why should it be kept a secret and
not published?

Dr. K. L, SHRIMALI: I was not
very happy about some of the things
which had been said about the Uni-
versity.

62 R.S.D.—4,

Therefore,
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Surr P. N. SAPRU (Uttar Pra-

desh): They were not true?

Mr. CHAIRMAN: Let him go on.

Dr, ANUP SINGR (Punjab): May
I ask the hon. Minister a question?
Does he imply that he could have or
would have kept it a secret if he
wanted to?

Dr. K. L. SHRIMALI: I could not
have kept it a secret, as I have said.
But my first reaction was that such
a report was not made public. It
is regretted that certain factual errors
had crept into the body of the report.
But I would like to submit that these
errors do not affect in any way the
main conclusions of the report which
have been accepted by the Govern-
ment, The Government have not
accepted each and everv statement
contained in the report. We are con-
cerned with the mamn conclusions
which have been arrived at by the
Mudaliar Committee. and I have no
doubt in my mind that the central
fact which has been underlined by
the Committee is that there are pres-
sure groups inside the University
which are vitiating its academic atmos~
phere. This fact has been fully
substantiated by the reports of the
various ex-Vice-Chancellors. I would,
therefore, request the hon. Members to
recognise the central feature of the
Banaras Hindu University when we
are discussing this measure, and I
would also request the hon. Mem-
bers that this central fact should not
be clouded by the various unimpor-
tant issues arising out of this report.
Nobody who has the interest of the
University at heart and who wanis
to judge this issue impartially can
deny that there is a canker in the body
politic of this University which s
eating into its vitals, and unless it . is
completely eradicated, normal health
will not be restored in the Universi-
ty’s body.

Sir, I would not like to take the
time of the House any longer. I
would give briefly the main provi-
sions of this Bill. There are four
special features of the Bill. Firstly,
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the Court which was the supreme
governing body in the original Bill
has been made an advisory body.
The Court in the past has been a
centre of intrigues, and much of the
trouble that has arisen in the Uni-
versity has arisen because of the
certain composition of the Court as
it existed. Therefore, after we re-
ceived the Mudaliar Committee report
we changed the character of the
Court. We nominated members to
the Court and we took away the
powers which it had in the past and
made it an advisory body.
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Another change which has been in-
troduced in this measure is that the
Executive Council has been given the
sole authority to administer the Uni-
versity, and the members the Ex-
ecutive  Council instead of being
elected have all been nominated by
the Visitor. Thirdly, certain changes
have been made in the composition
of the Selection Committee. I would
like to say that after this Bill went
to the Select Committee the provi-
sion with regard to the Selection
Committee has been made more or
less on the same lines as those laid
down prior to the promulgation of
the Ordinance, except that there is
no Visitor’s nominee on the Selection
Committee and the Treasurer will
not sit on the Selection Committee for
the appointment of the post of Re-
gistrar.

Sir, another provision which has
been made is with regard to the Re-
viewing Committee. This again has
been a subject of great controversy.
After we received the reports of the
ex-Vice-Chancellors and the report of
the Mudaliar Committee, the Govern-
ment had to take some action to set
matters right inside the University,
Nobody will deny that there are these
pressure groups inside the University
which are vitiating the academic life
of the University and which have
completely paralysed the academie
atmosphere in the TUniversity. The
Government had to take some action.
Now what is the way in which
things could be remedied?

[ RAJYA SABHA ]
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Sar1 B. B. SHARMA:
only .one group?

Groups or

Dr. K. L. SHRIMALI: There may
be one or two groups, that does mot
matter. The fact is that there are
people inside the University who are
corrupting the life of the University.
That is a fact which must be re-
cognised, and that is the central fact

which I have been emphasizing
throughout.
Surr B, B. SHARMA: That has

not been recognised.

Dgr. K. L. SHRIMALIL: Therefore it
was necessary. The Mudaliar Com-
mittee itself has suggested that a
Screening Committee should be ap-
pointed to look into the conduct of
those teachers who have been respon-
sible for vitiating the atmosphere of
the University. The Select Com-
mittee decided that its name should

be changed into Reviewing Com-
mittee. 1 have accepted that amend-
ment.

Dr. R. B. GOUR: Sugar-coated
pill.

Dr. K. L, SHRIMALI: Another

change which has been made is that
the Solicitor-General to the Govern-
ment of India has been brought inte
the picture. The Executive Com-
mittee will consider the cases of those
persons whose continuance in the
University is detrimental to its
interest. They will give their own
observations and will send the report

to the Solicitor-General. If the
Solicitor-General is satisfied that
there is a prima facie case with

regard to these people, he will send
the papers to the Reviewing Com-
mittee. The teachers will have full
opportunity to present their case
before the Reviewing Committee, and
before the Executive Committee
which will finally decide about this
matter.

Sir, I must say that I was not very
happy when the Select Committee
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made certain changes in this Bill
The changes that have been made
now will bring within the ambit of
the provision the Vice-Chancellor,
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the Pro-Vice-Chancellor and the
Treasurer also. Now, the Vice-
Chancellor’s office should be con-

gsidered as one of the highest offices !

in our country, and no University
«can function effectively if the teachers
know that they can bring in com-
. plaints against the Vice-Chancel-
lor also to the Court. But since this
controversy had arisen and since
various kinds of false accusations had
been made against the Vice-Chancel-
lor, I have accepted this change in this
provision. Now, after this provision,
<complaints could be made against
the Vice-Chancellor, the Pro-Chancel-
Jor and the Treasurer who were
members of the last Executive Com-
mittee when this Ordinance was
promulgated, and the Executive
Committee will send these papers to
the Solicitor-General without making
any comments, If the Solicitor-
‘General is satisfied that there is a
prima facie case with regard to these
people, he would send the papers to
the Reviewing Committee, and these
people, if they are themselves con-
cerned in this matter, will not sit in
the Executive Committee when this
matter is being discussed.

Sir, after these provisions have
been made 1 think there should be
mno reason for complaint from any
-quarter. The ends of social justice
-are fully met. The teachers will have
an opportunity to have their say in
the Reviewing Committee as well as
the Executive Committee. The
Solicitor-General of India will fully
examine this case, and still I find that
there is a hue and cry as to why this
Reviewing Committee has been set
up. This arouses a suspicion in my
mind that vested interests, people
who have been responsible for this
state of affairs in the University, who
‘have been responsible for the ruin
of the University, are afraid that this
TReviewing Committee may possibly
put an end to all the malpractices in
which they have been indulging for
the past several years.

v
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Sir, these are the four main pro-
visions of this Bill. I would like to
submit that this is a temporary
measure. 1 propose to bring a com-
prehensive measure before this House
as early as possible, It will be my
constant endeavour to see that nor-
mal conditions are restored in the
University to see that all these
bodies have been set up, remove the
canker from the body of the Uni-
versity, eradicate all those elements
which have been responsible for the
ruin of this University and to bring
this state of affairs to an end and
after that has been done, I hope the
normal life—academic life—in the
University will be restored. The
Banaras Hindu University is a great
national institution. This University
must be set in order so that it may
play its due role in the task of
national reconstruction. During the
last few years, after you had departed
from the University, Sir, it has gone
astray. It is the responsibility of
this House to give a constructive
lead so that it may turn its back on
its real path of seeking truth and
knowledge.
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Sir, I do not want to say anything
more, but I would like to request the
hon. Members that in discussing the
affairs of the University, we should
be able to rise above politics. The
University does not serve any par-
ticular section of the society; it
serves the whole society. It is a
social institution and it is one of the
greatest social institutions. There-
fore, it is our duty to see that in
discussing the affairs of the University
we rise above narrow parochialism,
and party politics. 1 would. there-
fore, request the hon. Members of
this House, with the greatest humility
that in discussing this measure we
may consider the whole problem in
its proper perspective and we may
concentrate on the main issue which
1s involved in this measure. 1 would
like also to submit that hon. Mem-
bers of this House themselves have
on several occasions made complaints
about the standards of our universi-
ties. Here is a test case as far as wne
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universities are concerned. If the
House can give a constructive lead
in this measure, it will have an effect
on all the universities of this country.
The question is, are we prepared to
discuss this question in a non-par-
tisan spirit? Sir, the universities
have a very important role to play
in the reconstruction of our society
We have undertaken various plans
and projects and the success of all
these does not depend so much on
material resources as on human
talent and human resources and it is
the function of the universities to
provide this talent and this leader-
ship. If the universities fail at this
critical time in our history, the future
of this country will be very bleak.
It is in this spirit that I have brought
this measure before the House and
it is in this spirit that I would like
this House to consider this measure,
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Thank you.

Dr. SuarimaTi SEETA PARMA-
NAND (Madhya Pradesh): Sir, before
the hon. Minister sits down,
may I ask him a question? I think
he owes an explanation to the House
as to why the Select Committee of
only one House was appointed even
from the point of view of saving time.
The Motion was made on the 13th
and this House met only on the 18th.
He might as well have told us about
that. -

Mr. CHAIRMAN: Dr. Seeta Par-
manand, this question was raised.
some time ago in this House and the
Minister gave an explanation. There
is no doubt about it. There was no
idea of having a Select Committee at
all in the first instance. Then it was
an after-thought and it was put
through and we met a week later. I
have said once before—I repeat it
again—that this House has a genuine
grievance in that matter.

Dr. K. L. SHRIMALI: Sir, I have
explained the position and 1 would like
to apologise to this House that a
Joint Select Committee was not
appointed. I might also like to inform
the House that I myself was not a
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member of the Select Committee—
myself being a member of this House,
I was not a member of the Select
Committee. But I thought that the
agony in regard to the affairs of the
University should not be prolonged
and therefore, I took a great risk of
not becoming myself a member of
the Select Committee and I had no
intention to flout the wishes of the
House. And I would have been very
happy if there had been a Joint
Select Committee. But it is under
these circumstances that this measure
had to be adopted.
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Mr. CHAIRMAN: Motion moved:

“That the Bill further fto amend
the Banaras Hindu University Act,
1915, as passed by the Lok Sabha,
be taken into consideration.”

Dr. R. B. GOUR: Mr. Chairman,
I would begin where the hon. Minis-
ter has ended.

[Mr. DEpuTy CHAIRMAN in the Chair.]

With all the courage that I could
muster, I should like to be construc-
tive. But, unfortunately, I shall have
to make certain remarks which, in

the opinion of the hon. Minister,
would not be constructive. But
at the same time, as far as the
University is concerned, as far

as the whole problem is concerned,
I hope they would be in a way con-
structive, because criticism of certain
things that have gone wrong is
always constructive even though it
is criticism. Nevertheless, I would
make the best of my efforts to sug-
gest certain remedies which, in my
opinion, have got to be suggested
and which, in my opinion also, the
Government shall have to adopt.

Sir, I may quite agree with the hon.
Minister that the central point that
has got to be considered is the exis-
tence of pressure groups in cliques.
in the Banaras Hindu University.
Otherwise, Sir, I hope it would not
be any Indian university because in
every university they exist. I agree
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on that point. Straightway, I would
agree on that point and straight I
will go into finding a solution of that
point, of that canker, that disease
that trouble, that has arisen in that
University, which is a Central Uni-
versity. But, Sir, may I ask the hon.
Minister. with all the humility at my
command, is that the only central
point that has been raised by the
Mudaliar Committee? Or has the
Mudaliar Committee found a very
straight answer to this straight ques-
tion? Or is it even there that it has
indulged in certain half-truths? Sir,
the hon. Minister was right when he
said about pressure groups. But I
think a perusal of the report—even
a cursory perusal of the report—
would iead us to the conclusion that
there is only one pressure grouo in
the University. And unfortunately
that Committee has landed itself into
‘a mess by quoting certain individuals,
certain memoranda that have been
submitted to it. I should like to
submit that the first and foremost
mistake committed was by the Gov-
ernment, itself in giving incomplete

reference to this Committee. Why is
it so? What prevented the Govern-
ment from also recommending to this
Committee to go into the financial
aspects of the University, the admini-
strative aspects of the University,
into the educational aspect, curri-
culum and everything? How is it
that the educational standards are
going down? One central point of
the reference was indiscipline. If you
could see, you will find that the Gov-
ernment  itself has committed a
mistake by making only indiscipline
the central point of reference. There-
fore, the Committee also has gone
into only the question of indiscipline,
from only a certain angle. So, the
Committee has come to certain con-
clusions which are not wholly true,
that Committee has come to conclu-
sions which are not verified, that Com-
mittee has come to conclusions
which are not justified. There-
fore, when I make a criticism of this
Committee, it is rather with pain that
I do so because with this Committee
are associated really very eminent
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men of our country, men of learn-
ing, men of education, men of science,
men who have been connected with
the universities and university
administration and life for long years.
Therefore, I am sorry to say that it
is all the more painful to me because
I have got to say certain things—of
course, I take pride in considering
myself a student of Dr. Lakshmana-
swamy Mudaliar, not directly, but by
reading his books even when I was
a medical student at Hyderabad—
and such eminent men were expected
to go into this question in a manner
which will be really effective, which
will be correct, so that the conclu-
sions would be unchallengeable and
straight. What is it that was needed?
It was that they should go straight
into the question and then create a
sense of responsibility in the country
and a sense of authenticity in the
report and then take the country as a
whole to tackle the acute problem of
the Banaras Hindu University. But
what has happened? What is the
result ? Is that the result of the
Mudaliar Committee? Is that the
result of the measure that has been
adopted by the Government? No.
Sir, I must confess that the Report
started with an incomplete reference.
In the Report you find unverified
findings and therefore there are cer-
tain hasty conclusions. What is the
result of all these hasty conclusions?
There is no determination to fight the
evil. Now that is an unfortunate
position, Sir, Let us examine the
real facts. Let us obtain the real
facts. 1 quite agree with the hon.
Minister that the central fact or the
central point has not to bhe ignored.
I would rather empasise that the cen-
tral point should not be ignored. But
at the same time, I must not also
forget or miss the defects in the
entire approach, the defects in the
very genesis. Sir, the matter could
have been tackled in a straightfor-
ward manner and the findings could
have been easily verified. Of course
Sir, the Mudaliar Committee had be
fore it thousands of memoranda. But
if that evidence was to be tested and
its authenticity was to be tested
then counter-evidence cught to haws

2642
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been called from those against whom
this evidence was given. But that
was not done. That ought to have
been done. In fact, that should have
been the ordinary procedure. In this
unfortunate Report what do we find?
We find a Divisional Commissioner
submitting a report about students,
and that has been quoted. 1 should
have asked whether that Divisional
Commissioner’s evidence was tested
at all and its authenticity proved
by some counter-evidence. I should
have asked whether the stu-
dents were called to cross-examine
the Divisional Commissioner when he
said certain things about those very
students. Well, without cross-exami-
nation or verification no report would
be authentic, and also no conclusion
would be sound. Therefore, it is
bound to create confusion; it is bound
to raise tempers. And therefore, Sir,
this is a very serious matter.

2643

Now, Sir, the hon. Minister has
himself accepted that certain errors
have crept in. Is it merely that

certain errors have crept in? Arve
these errors not of any serious
magnitude? Are they not creating

really some problems? Is it not a fact
that these errors are entirely respon-
sible for clouding the entire issue of
the Banaras Hindu University today?
Well, Sir, when you are giving a
whole table of cases that have been
launched. many cases do not exist.
I made it a point personally to see
whether there were such cases; I
made it a point even to enquire
whether notices had been served and
later on some compromise arrived at.
But I have seen cases where no
notice was served leave alone their
remaining pending in the court. Then
Sir, they have given a whole list with
a view to creating the impression that
a certain group is responsible to get
all its relatives admitted to the staff
of the University. But I am afraid
many of those instances were also
wrong, not authenticated, not verified
and not correct. There are not many
relatives. Of course, Sir, I am told
that the problem of the son-in-law
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i of a person has been brought in who

[ has no daughter at all.

(Interruption).
I also enquired from my informant
whether he had his brother's
daughter and therefore the son-in-

law means son-in-law only in law
and not actudl son-in-law. Anyway,
my reports were quite different, Dr.
Kunzru is; of course, intimately, con-
nected with it, and therefore, his
reports may be different. But anyway
these facts are quite wrong. And even
if one fact is wrong, it is a reflection
on that Committee, and such a high-
powered committee as that. There-
fore, Sir, these errors are not errors,
but they are actually blunders that
have crept into the report and that
are clouding the whole issue, Let
us not forget that. Therefore, let us
muster courage and disown these
errors so that we can create a pro-
per and right atmosphere in the
Banaras Hindu University, and let us
take it in the right direction so that
it can take the people into con-
fidence, whom it wants to reform
and whom it wants to serve. That is
absolutely necessary to be done. I
want a courageous step to be taken
in this respect. Let us not forget
that., I won’t agree with the Prime
Minister when he says that this is a
high-powered committee and there-
fore we should not reject its report.
Haven’t you rejected many high-
powered committees’ reports? Haven't
you rejected the Ashoka Mehta Com-
mittee’s Report? Haven’t you
rejected many other high-powered
committees’ reports in this country?
Then why not do that in this case?
Again, Sir, I must remind the House
that I am making a very constructive
suggestion. Let the Government
muster courage and reject the blunders
and errors that have been committed
in this report. Otherwise, you are
not going to instil any confidence
into the public, which is very neces-
sary for you in order to make a
beginning towards the reform that
you have taken up in your hands.
That is very necessary. Sir, I feel
that the obstetrician has core to
certain wrong conclusions. I humbly
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submit  that it could have been a
normal delivery at the very outset
but the obstetrician has suggested in-
strumental application for the case
" just because he has not been able to
ecome to a sound conclusion.
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Sir, I may remind the hon. Mini-
ster that I personally met Mr. Krishna
Dev Prasad Gour who happened to
be my relative also. I asked him:
What is it that has made you bring
forward this resolution against
Acharya Narendra Deva? Well, he
tried to play on me and he said that
he was a P.S.P. gentleman and he
was creating some kind of nepotism

in favour of the P.SP. I plainly
asked him: Is it not a fact that cer-
tain political prejudices against

Acharya Narendra Deva have made
you bring forward this resolution? I
asked him that question. The ex-
istence of cliques is there in every
university. But may I ask one ques-
tion here? Is it not fact that
every Vice-Chancellor has left the
University with a heavy heart? There
is no doubt that the existence of
cliques is there in every university,
but it is very troublesome in the case
of the Banaras Hindu University.
That we agree. I put this question to
those who refused to agree, and they
could not say ‘no’ to it. They had
to agree that every Vice-Chancellor
had gone with a heavy heart. But
I would beg of the hon. Minister
not to implicate in this affair students
and say that they are removing these
Vice-Chancellors, because it would
be against facts. The Committee has
suggested that these groups have utilis-
ed these students in their bargains.
But that is an unfortunate blunder
again that has crept into the report.
May I ask one question from the hon.
Minister? Could anybody produce facts
that the students were instrumental
in staging any demonstration against
Dr. Radhakrishnan, any demonstration
against Dr. Amar Nath Jha, any de-
monstration against Sir C. P. Rama-
swami Aiyar or Shri Govind Mala-
viva? Students went to the railway
station to prevent Dr. Radhakrishnan
from going away from the University.
Students approached Dr. Amarnath
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Jha not to leave the

Students did not want
Ramaswami Aiyar to leave Banaras.
In fact, Sir, any, authentic report
would have said that these students
defended these Vice-Chancellors. But
unfortunately that is not the impres-
sion that you get from the report.
The impression that the report creates
is that the students have been used
by these pressure groups against
these eminent Vice-Chancellors also.
which is not correct, and which is
quite wrong. I should say that no
facts have been produced to verify
such a statement and therefore that
statement is damaging. Therefore,
Sir, you must with courage tell the
students that you are not going to
accept such a thing, which is quite
wrong. Only then you will be able
to instil confidence among the
students. May I say that the moral
allegation against the student is some-
thing very unfortunate. I don’t know
how it could have bene slipped into
the report. As I told you, a Divisional
Commissioner’s evidence is not a
word of law or a word of God. To
make it the whole basis of allegation
against the students themselves in
such a sweeping manner, in such
loose manner, to implicate and ecast
aspersions on the entire community
of students of the Banaras Hindu
University, is something very astound-
ing, very amazing and is something
that I cannot stand, Therefore, I
should ask, is it a fact that only in
Banaras the tempers have been
roused against this? The clique is
there. You should have been able to
isolate the clique and take the entire
people with you in order to see that
the clique is not there or see that the
clique is rectified or something done
to it, but what has happened? 1In
fact, the temper is roused because
these blunders are there in the re-
port, they are given prominence in
the report. They are in your actions
also, unfortunately in your speeches
also. You have not isolated these two

2646

University.
Sir C. P.

things. May I ask, is it only
one particular group that exist-
ed, whatever name you may give

it? I would like to ask, how is it
that the last two or three years of the



Banaras Hindu
Unwersity

[Shri R. B. Gour]
Banaras University administration
was not being subjected to any scru-
tiny of this Committee or the Govern-
mental authorities? Does it mean
that the cliques existed only before
these two years? My information is
and I am not in the habit of produc-
ing unverified information on the
floor of this House—that a-clique has
been created even round the present
administration in the Banaras Hindu
University and not a very happy
clique that way. Sir, without im-
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plicating any persons, who cannot
defend themselves here, may I tell
you that there is in Banaras Hindu

University what is nicknamed as ‘buc-
ket group’ or ‘balti group’. You know
what a bucket or a balti is, It is a sort
of a club of happy-go-lucky teachers
and professors who so far have not
indulged in the TUniversity politics,
who have just a club of playing
cards and enjoying life. Now, it is
these people who have been implicat-
ed around the present administration
in the . University and they have
come to play a dominant and a pre-
dominant role in the University
affairs. Would you like to fight a
clique with the help of or by creat-
ing another clique? Will that be
a democratic way or a scientific way
of tackling a problem which you
want to tackle? All these are not
prominent men.

(Time bell rings.)

Mr. DEPUTY CHAIRMAN: You
have put up 2 speakers. Forty-five
minutes is the time allotted for your
side. You have taken 22 1|2 minutes.

Dr. R. B. GOUR: We will adjust.
Let me finish the points which my
Party wants to raise. I would like
you to start with a clean slate. This
is not a very happy group and some
of them are not very eminent men in
this group so as to deserve toleration
in spite of their vices. Why don’t
you smash it? You don’'t have that
courage, you don’t have that approach
to begin with.

Then an impression is created by this

report and my friend Mr. Chettiar’s |
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amendment is a reflection of that
wrong impression that has gained cur-
rency in this country. That impression
is that northerners are dominating this
Banaras Hindu University and the
southerners are victims of that do-
mination. I want to smash that im-
pression which has been created
unfortunately by the report and
utterances of Government members
themselves. Shall I give you the
facts? Among the teachers—the total
number is 575—those who come from
outside U.P. are 364—a clear majority
of 63 per cent. Let me remind you
that wherever recruitment is made.
the persons belonging to the State
where the centre of recruitment ex-
ists, are always getting a priority and
get a better chance anywhere in the
country.

Dr. SHRIMATI
NAND: This is an
versity.

Dr. R. B. GOUR: I am coming to
that point which is another misno-
mer. I should like to ask you, how
many all-India institutions are there
in the country where you deny
this

SurimaTi T NALLAMUTHU
RAMAMURTI (Madras): The Mad-
ras State admit students from any
part of the country in their Universi-
ty

Surt B. B. SHARMA: Do
mean to say .
(Interruptions.)

Dr. R. B. GOUR: Shall I yield to
all these interruptions? I am talking
of teachers. Let us not go into other
things. Take any all-India institu-
tion—a regional research laboratory, a
food research institute or any in-
stitute. If the recruitment is in any
State,obviously the people belong-
ing to that State get a priority for
the simple reason that the centre of
recruitment is there. Navertheless, the
Banaras Hindu University has a ma-
jority of non-U.P. people in the teach-
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SEETA PARMA-
all-India  Uni-

you

ing staff. (Interruptions.) 1 beg
of hon. Members to please listen
to me. I am not making any
destructive suggestion. 1 am not

speaking on the basis of facts which
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cannot be proved. Take the appoint-
ments during the months of March to
December 1957. The total was 191,
people from outside U.P. were 125
and from U.P. the rest. Could there
be any more positive proof that in
the teaching staff, it is not people
from U.P. who dominate? Why then
this allegation? Among the students
in the technical colleges—agriculture
and engineering colleges—probably
59 per cent. are non-U.P. students.
‘Then why should it be made such a
big issue? I would beg the hon.
Member who moves the amendment
to make the Madras University a
Central University and tell me next
year if Madras students are not in a
majority in that university? ‘Why
this hullabaloo about this matter that
jt is a Central TUniversity? It is a
Central University because the Centre
gives the maximum of grant but
suddenly a Central University means
an all-India University and an all-
India  University means all-India
population and all-India population
means that the local population must
suffer. That seems to be the logic—
that is exactly the logic that is very
detrimental to the very approach
towards this University. It is unfor-
tunate that Banaras is situated in
Banaras where it exists. You could
take any Banaras from Banaras and
say Banaras is no more habitated by
the people of UP. Of course the
U.P. students are there in the arts
college. The arts college people don’t
go from one State to another. Even
then you find a fairly good number
in the arts colleges. Only for techni-
cal education people go beyond their
State boundaries and there you have
the Banaras University. What has
happened in Banaras to say that the
Banarags University has lost its all-
Indian character and therefore the
all-India Government must do some-
_ thing to reinstate that? That is some-
thing very obnoxious, the very ap-
proach militates against the socalled
national approach that we want to
~build up in this country? I cannot
understand. 1 am happy that Osmania
University was not taken  over
" by the Centre and made a Central

\ 5
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University. We have already enough
trouble in the Osmania University
without having to import more by
making it an all-India . . . .

Sart JASWANT SINGH
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(Rajas-

than): You would have got more
grants.
Dr. R. B. GOUR: We don’t want

such grants which means more pro-
blems. This is the problem. I want
you to tackle it in that spirit. 'The
students have been provoked bha-
cause of these unfortunate remarks,

the citizens of Banaras have been
provoked because of these unfor-
tunate remarks, people from TU.P.

have been provoked because of these
unfortunate remarks, people from
South India have been provoked be-
cause of these remarks. Let me ask
the Government, with whose help
are you going to tackle this problem?
Is it the way? Therefore, it is very
difficult not to take cognisance of
these unfortunate features of this re-
port. It is therefore very difficult
to criticise the report. We shall have
to do it in the very constructive
approach which the Minister has sug-

gested should be brought to bear
uppermost on the discussions.
[THE VicE-CHAIRMAN (SHrRr P. N.

Sarru) in the Chair.]

We started with a certain prejudiced
approach—no discipline, existence of
pressure groups, etc, So starting with
prejudices, we have ended in purges.

That is another tactical line of
approach of the Government

1 pM. in this respect, starting with
prejudices and ending with
purges,

Dr. K. L. SHRIMALI: ZEven after
the report of the two ex-Vice-Chan-
cellors Shri Govind Malaviya and
Sir C. P. Ramaswami Aiyar, does the
hon. Member think that there was
prejudice in the mind of the Govern-
ment? '

Dr. R. B. GOUR: Of course, I agree
there is prejudice in your mind,
Government, I do not know, because
Government is no person, has no head
and no brain.
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Dr. K. L. SHRIMALI: That means

that the hon. Member does not dis-

eriminate between facts and pre-
judices.
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Dr. R. B. GOUR: I cannot because
there is prejudice in your mind. It
is evident. You start with prejudices
and end with purges. That is what I
am telling vyou, two types of pre-
judices, one against the teachers and
another against the students.

Serr 'T. PANDE: What is left?

Dr. R. B, GOUR: Government and
the Mudaliar Committee. Sir, the
question is that you are prejudiced
and the question is you have restored
to purges. The rule of the danda is
there. 1 tell you how. The report
suggests that the students are being
utilised by the pressure groups and
then it goes on to speak about a per-
son who has been a student for
fifteen years. I think the time that
he spent in the jail as a result of
British oppression is also included in
this period. Let me tell you Sir, this.
That particular student was arrested
at the time of the escape of Shri
Subhash Chandra Bose under the
charge of alleged conspiracy. He was
a student in 1948 and he joined the
University in 1951 after passing his
examination. I do not know how then
the figure of fifteen has been arrived
at. That is one fact which 1is the
result of a prejudice. It was not an
impartial approach; there was parti-
ality of judgment. That student,
and therefore such students, must be
purged. What is the modus operandi
of the purge so far as the students
are concerned? A circular by the
Vice-Chancellor that the students
should not be admitted

SHRI SONUSING DHANSING
PATIL (Bombay): Are we sitting
through the lunch Hour, Sir?

Dr. R. B. GOUR: Of course.
Tae VICE-CHAIRMAN (SHrr P. N.

SAPRU): We are sitting through the
Junch Hour.

[ RAJYA SABHA ]
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Dr. R. B. GOUR: A circular from
the Vice-Chancellor says that the col-
leges should not admit students wheo.
are indulging in subversive activities.
You are an eminent ex-Judge and so,
Sir, kindly tell me what subversive
activities the students can indulge
in? If a student goes to the Commu-
nist party office then it becomes sub-
versive activity according to the Taw’
prevailing in our country, at least in
the major part of our country.
What does it mean? This circular is
not so innocent as it is made out to
be. In the admission form, a danda
has been added in red ink that the
Principal will be justified in rejecting
the application of any student without
assigning reasons. The limit of purg-
ing activity, victimisation. There is
no right of appeal and the students
cannot go anywhere. They cannot go
to the Vice-Chancellor and they
cannot come to the hon. Minister.
Now, Sir, with this you want the peo-
ple to support you and say that you
are going to tackle the problem in
the right way and that, therefore, you
must be backed by the entire strength
and the full strength.
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Then Sir, let me tell you about the
teachers. I am told. that some sort of
a screening committee was sought to
be appointed for Allahabad Univer-
sity but that the teachers rejected it
and Government had to withdraw it.
You can verify this. You may change"
the nomenclature to sugar-coat the
quinine that is inside, but, may I ask
one humble question? It is the Ex-
ecutive Council through which the-
matters will go to the Solicitor-
General and it is the Executive
Council to which the matters will
come back from the Reviewing Com-
mittee and therefore the final deci-
sion again resets with the Executive:
Council. You may say that it is a
new Executive Council that you are
nominating. How then do you justify
and how then do you say that full
justice will be done to the teachers
whose cases will be referred? The
Solicitor-General has been brought in,

. it appears to me, to give a respectable -
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appearance to the whole of this thing.
1 have nothing to say. I am told that
Dr. Radha Binod Pal is going to be
the Chairman of this Committee. He
is a very eminent person and I cannot
expect or even doubt that he is going
to be partial or that he will ever do
any such thing. He will be just, I
agnee, but nevertheless, why don’t you
guarantee that your new Executive
Council is going to be entirely new,
nothing to do with those who are
associated with the past? Why don’t
you say so? It is a simple thing.
Those gentlemen who have lost the
confidence of the people cannot be the
instrument of the new approach with
which you want to go to the Univer-
sity. Those who have created the
atmosphere—right or wrong, I am not
going into that, into the merits of that
question—and those who have landed
themselves in an atmosphere, those
that have no confidence absolutely at
their command can never be the ins-
trument of the reform that you pro-
pose for the Banaras Hindu Univer-

sity.

Tue VICE-CHAIRMAN (Sarr P. N.
Sapru): How long does the hon.
Member propose to take?
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Dr. R. B. GOUR: I am finishing.
This is after all the first reading. I
have given some amendments but I
need not take much time at this stage.
Of course, I will not discuss the other
points,

Therefore, I would submit that the
approach be new; let it not be bureau-
cratic but let it be one of gaining the
confidence. In fact, the other gentle-
men should no more be associated
with the administration. After all,
how do you think that the new
Executive Council is going to start
with a new approach, with a bold
approach, with a democratic approach,
to review the whole thing when you
have these gentlemen to be the ins-
truments of such an approach? Prac-
tically, they have lost the confidence.
Therefore, it is necessary to see that
these gentlemen are not associated
.with the Executive Council at least
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for the interim period for which you

2654.

. want this Act to operate.

Much has been said in the report.
and in the speeches about the Ayur-
vedic College. I would like to take
five minutes about this Ayurvedic
College business. 1 am convinced it
is one thing which could be isolated
from the general problem and solved.
There are two major problems for
this Ayurvedic College, one is the
question of the Principal and the other
is the question of the recognition of
their degree. Here again I must,
confess—I do not know whether the
hon. Minister is going to accept it or
not—that there is a classical example
of bungling which the Government
has done. For the last twenty years
that degree is existing, ABMS,
Ayurvedacharya and Bachelor of
Medicine and Surgery. The problem.
is similar to the one at the Lucknow-
Ayurvedic College. We have an
Ayurvedic College in Hyderabad. We:
give them only the necessary lectures
in anatomy and physiology to facili-
tate them in regard to getting the
basic modern grounding for studying
Ayurvedic but here they go beyond’
that. A higher course of modern
medicine is taught including anatomy,

physiology, bactericlogy, pharmaco-
logy, medicine, surgery, etc. Now, .
they want to recognise Ayurveda

only for purposes of U.P. and not the .

B.M.S, portion of the degree. Sir,
the Pro-Vice-Chancellor was good
enough to give a document which con-
tain the decisions of the Standing
Committee of the Executive Council
of the Banaras University.

Surt H. N. KUNZRU (Uttar Pra-
desh): Did the hon. Member say—
Standing Committee of the Executive
Council?

Dr. R. B. GOUR: I am sorry; it is
the Standing Committee of the Acade-
mic Council. In it is given the
demands of the students of the Ayur-
vedic College. I am not going into the
whole of it, but point 2 says: A letter
is being sent. And after how many
years of agitation, Sir?

\

I want to .
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know on this point. Lucknow is going
to be a problem. Here the Health
Ministry will have to come into the
picture. The trouble with our Indian
Medical Council is that they are nur-
tured in the traditions of the British
Medical Council and they would out-
right reject any course where Ayur-
veda or Unani is mingled with modern
medicine. Therefore, a new approach
has to be made and the Indian Medi-
cal Council will have to appoint a
sub-committee to visit this college, to
go into the curriculum, to go into the
education imparted there, and then
suggest the improvements to enable
them to recognise it, because they will
have to recognise it for the modern
medicine side of it not the Ayurvedic
side of it. Well, it is for the Medical
‘Council not to go into the Ayurvedic
side of it and to enquire whether the
B.M.S. side of it is satisfaclory or not.
Sir, I am unable to understand how
a degree of Rome, which bears abso-
lutely no comparison with our
M.B.B.S. degree in India, is recognised
by the Indian Medical Council. I do
not know what are the standards.
So the Indian Medical Council will
have to approach the issue with full
strength and determination.

THE VICE-CHAIRMAN (SHrr P. N.
SaprU): How is the old L.M.P. course?
Is this course better than the old
L.M.P. course?

Dr. R. B. GOUR: It is better than
L.MP. There is no surgery in the
L.M.P. course.

Dr. W. S. BARLINGAY (Bombay):
L.M.P. course has surgery.
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Tue VICE-CHAIRMAN (SHrI P. N.
Sapru): That L.M.P. course is wide.
I do not know whether you had been
to Madras and seen the course. The
course is a wide one,

Dr. R. B. GOUR: There is another
tendency not to encourage the L.M.P.,
LM.S, etec. In any case, I am con-
vinced that A.B.M.S. is any day better
than the Rome degree which has been
recognised. But I do not say that you
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should recognise it straightaway.

You send a Committee to study the
curriculum, study the hospital facility,
the teaching facility, the qualifications
of the staff, ete. Everything you
study, then suggest measures, suggest
improvements and then recognise it if:
you are satisfied. For example, they
did it in the Osmania University.
Dr. B. C. Roy was sent to study the
working of that medical college and
to make suggestions, where necessary,
so that it could be fit for recognition
by the Indian Medical Council. Well,
he suggested certain improvements in
the anatomy course. They were done
and the medical college was recog-
nised. Therefore, why cannot the
Indian Medical Council be asked to
take that course? Let me tell you,
Sir, I have submitted a similar thing
to the Health Ministry for discussion
in the Consultative Committee of the
Health Ministry. I want the whole
thing to be gone into. I don’t agree
with the present approach. And then
about the principal. Well, it is an
unfortunate position. There is quarrel
between the modern medicine side of
it and the Ayurvedic side of it.
Therefore you need a principal who
knows both, who will command the
confidence of the teaching staff, the
students and all the rest of it. Fortu-
nately for us, there is one gentleman
in the whole of the country who can
do it, who is the right person to do it.
Well, here is the copy of lhe letter
from the Vice-Chancellor to Dr.
Shukla, the letter which he had
written to the Health Ministry, copy
to the Education Minister—that
Rajkumariji had publicly accepted in
Banaras that, that particular gentleman
would be given to them on deputation,
on loan. Well, I told the students:
Don’t be carried away by what
Rajkumariji had said, she probably
might not have known that he was
a temporary person. I told the
students like that because I knew the
position and, as you know, our Minis-
ters do not know all the files; it is
natural. Nevertheless I am told now
that he is made a permanent incum-
bent. I would beg of the House to

N
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prevail on the Government and I
would beg of the Government to per-
suade him to accept the post tempo-
rarily at least, and we shall have to
do this in the interests of the college
and the university. My request to
Dr. Udappa from this House is: Let
him accept this post even temporarily.
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I know for some reasens he
does not want to do so. For
example, he thinks that the uni-

versity students are unruly. He may
also think that he may not get a
chance to get into the Central Service.
He is now in one State Service. All
right. From the State Government
Service if he can come to the Central
Service even as a Principal of an
Ayurvedic College he can come to the
Central Services. Let us ask him to
accept it, because it will be in the
interests of the college and the uni-
versity and of its recognition.

Dr. W. S. BARLINGAY: These
are problems of persons.
Dr. R. B. GOUR: It is; it has

boiled down to that; it is unfortu-
nate. Otherwise you cannot get a
similar person.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: Change of personnel
will not affect beneficially the Uni-
versity in its present set-up.

(Interruptions.)

Dr. R. B, GOUR: I am not discuss-
ing personalities but here personali-
ties have become policies; that is the
trouble with the Banaras University
and therefore I would beg of the
Government to absolutely isolate and
quarantine the Ayurvedic College and
the question should be tackled sepa-
rately, boldly and immediately.
About its recognition the Indian
Medica] Council may appoint a board
to examine the matter. The Indian
Medical Council will have to basically
change its policy, that “we” cannot
recognise hotchpotch degrees; that
sort of approach should not exist.
Therefore, Sir, I think it is necessary
that in order to start with a clean
slate, to remove the confusion that
has been created, to cool down the
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. heat that has been generated, to bring
down the tempers that have been
raised, a very courageous declaration
on the part of the Government is
required, that they do not for a

| moment agree, not to the small errors

| but to the blunders that have clouded
the central issues. I again say, Sir:
Let us not give the new approach the
appearance that it is not clean, that
it is clumsy, that it is an approach
with a vengeance and that it means
all that is attributed to it. At this

f stage I do not have more to say about

| the entire attitude of the Government

, and the new measures, and with only’

« one point I will conclude, Sir.

!

|

So far as primary and secondary
- education is concerned, in Kerala you
! thought that the Bill should be’
referred to the Supreme Court. But
here is a university problem, and you
don’t think that it should be referred
i even to the consultative Committee of
! the Education Ministry. Even the
I Members of Parliament and the legis-
lators from Banaras should not be
taken into confidence! And even the
Parliament will be taken into confi-
dence only when you have passed
the Ordinance and done everything
that you wanted to do. Well, that
speaks very badly of the ways of
the Ministry, and I think the hon.
Minister owes an explanation on this
point. The Prime Minister calls the
Consultative Commiftee on Foreign
Affairs. So he could have convened
a meeting of the Consultative Com--
mittee for Education.

Surt H. P. SAKSENA (Uttar Pra--
desh): This is again politics.

Dr. R. B. GOUR: It is not politics,.
it is a question of democratic practice.
Therefore, I think the whole approach
was not a clean approach. Let him
not own it up; let him disown it at
least at this late hour, and only then
will it be possible to instil confidence
and move and proceed with the
reforms that are so dear not only to
J him but to the entire Parliament.

Thank you, Sir.
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Surr N, R. MALKANI: Sir, I sin-
cerely welcome this Bill. I have only
a little regret about it. It should

have come much earlier. and nobody
had been able to tell us why it could
not come much earlier than it has
actually come. Sir. I cannot say the
very same thing about the report on
the Banaras Hindu University. 1 do
not know whether I can say 1 sin-
-cerely welcome the report, but I do
.confess, Sir, that I have read the re-
port with great interest, with grip-
ping interest. I have rarely read
such a report before, which was so
frankly expressed, so outspoken as
this report. I have also rarely read
a report which was so courageous
and so bold as this, which has ex-
posed things, persons, parties, groups,
with a courage which, T think, is a
little on the wrong side, a little too
-courageous; I have never come acros.
R0 courageous a report. It has also
made recommendations, firm and
clear recommendations. long-term as
well as short-term. For the {ime
being we are concerned with the
short-term. not with the long-term.
1t will be easy now for the Ministry
to prepare a more comprehensive Bill
for the long-term reform of the Uni-
versity. Sir, while reading the report
¥ came across certain paragraphs and
certain expressions and I began to
think whether 1 was reading a report
about any University, about the Hindu
University, about the Banaras Hindu
University. Sir, T will give just a
few lines from page 14 of the report:

“We regret to have to state that
from all the material placed at our
disposal, we cannot help feeling
that it has become a hot-bed of in-
trigue, nepotism, corruption and
even of crimes of various descrip-
tion »

Supposing, Sir, this sentence were
placed before somebody and if he was
blindfolded and asked what could be
the institution about which this is
said. I think nobody could dream that
it was about a University, much less
a University called the Hindu Uni-
wersity, the Banaras Hindu Univer-
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sity. It is astounding and yet it is
true. Therefore, Sir, I must confess
to a feeling of sadness when 1 read
that Report. I have met a number of
friends from U.P. and a2 number of
other friends in the study group
mostly from U.P. were so_exXcited, so
acrimonious, so bitter and I was watch-
ing all the time, listening all the
time with great sadness and wonder-
mg n my mind what was the acri-
mony about, what were the bicker-
mgs about. It was to me an intense
sense of shame that such a thing
could happen in any University. It is
no argument to hit back and say but
others are also bad—perhaps they are
worse—why do you expose us, why
do you put your finger so firmly, so
harshly upon us, why do you ex-
pose the Banaras Hindu University
which Pandit Malaviva founded?
That argument did not go into me; it
produced a sense of repulsion and I
said so to my friends. To my friend
Mr. Govind Malaviya 1 said, ‘you are
very strong; you said things very
clearly but I am quite convinced
that the report is on the whole mate-
rially correct and the Bill as it is, is
very necessary, very essential. Only
you and I should be extremely sorry
that such things have happened.’
Even if everything is not true or
accurate or not factual—even half
the things said in that, I would say
perhaps it may be exaggeration—
even if a quarter of the things said
in that were true, I would say the
report is welcome. I would then
say, put this University in order and
I would go further and say, if this
institution is put in order, the other
institutions also must be put in order
and as quickly as possible. Sir,
when I read the .
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Surr B. B. SHARMA: If they had
the courage .

SHrRr N. R. MALKANI: If at all we
had the courage. The country ex-
pects we should have greater sense
of courage, greater sense of justice
and equity. If this House does not
possess it, woe unto the country, not

' only to the University.
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universities also.
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SHrr N. R. MALKANI: If any uni-
-versity is to be put right, it must be
put right as quickly as possible. Sir,
when I read this report, it appeared
to me, here was an area, a locality, a
land, which is called in war no man’s
land, where anything could happen
—any demonstration, any slogans,
besieging a person, humiliating a
person—and some of them are noble
men held in great respect outside—
and nothing could be done and noth-
ing has been done. No police, noth-
ing of the kind, no law and order. I
for my life would not like to sit
within the campus of .

Surr T. PANDE: It is not a fact; it
is not correct.

Suarr N. R. MALKANI: I am glad to
know that.

Smrr B, B. SHARMA-
“&know

hTere is no

Surr N. R. MALKANI: Please wait;
. do not get excited. .

Surr B. B. SHARMA: There 1s no
«question of getting excited.

Surr N. R. MALKANTI: It is a matter
.0of shame; it is not a matter for anger
at all.

Sarr B. B. SHARMA: Yes; it is a
matter of shame. That is what I am
saying.

Surt N. R. MALKANI: Please, Sir.

Sur1 B. B. SHARMA: I only want
to put a question.

(Interruptions.)

Tae VICE-CHAIRMAN (Sarr P. N.
'SAPRU): What Prof. Malkani is say-
ing is that the report says that there
is no law and order in the campus of
‘the University. Well, that may ° or
may not be a fact but he is entitled
to assume that .

Surr B. B. SHARMA: I am only
putting a question, Sir. l
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SHrr N. R. MALKANI: 1 am not
mentioning any person; I am keeping
away from all controversial matter.
1 am only saying things that .

Sur1 B. B. SHARMA: I only want
to know since when this state of
affairs had begun. Was it during the
time of the other Vice-Chancellors
also?

Surr N. R. MALKANI: That is not
my concern. That is not argument.
Please, Sir, don’t waste my time.

Therefore my mind began to work
that if this University is tainted, per-
haps others are also trained and I
have been—we all have been—wit-
nessing such things—Ilawlessness and
disorder—in other universities also
and I must confess that now and then
I felt that perhaps

Sarr B. B. SHARMA: Worse.

SHrr N. R. MALKANI: I am not
hitting anybody; I am not hurting
anybody. I am simply making a state-
ment and I do not see why he feels
hurt about it. Do not feel too guilty

about it. I do not want you to be
guilty. I only want to feel along
with you a sense of shame. Why

don’t vou share it with me?
Surr B B. SHARMA: 1 do.

Sarr N. R. MALKANI: You are
sharing guilt with me: I am not going
to share guilt. I am feeling a sense
of shame. It is the country and the
country’s universities which are suf-
fering in the same manner in which
the Banaras Hindu University is suf-
fering. That is how I feel about it
and I must say to my hon. friend, the
hon. Minister right opposite to me,
that somehow I felt that things are
crumbling and only when they fall
on our heads we will realise what is
wrong. The thing has fallen or our
head; let us now at least wake up and
realise where we are going.

Sir, he has given us a Bill. I call
it the mechanics of the University.
You can have four sections and later

\

2662

}



Banaras Hindu
University

[Shri N. R. Malkani.]

on a bigger comprehensive Bill with
50 sections or 500 sections and have
so many statutes and laws in that.
You might, say, have a maze of sta-
tutes and rules and you can have ex-
cellent rules. But what about the
dynamics of the University? What
about the dynamics of life? And 1
begin to think that this question of
Eastern Group or Western Group is
overdone and this question of politi-
cians and students is overdone. You
talk of student-politicians; you talk of
professor-politicians; you talk of prin-
cipal-politicians. Well, everybody is
a politician nowadays. Why can't
they be politicians? Then I begin to
feel that to be a politicilan is in the
air. It is like a disease; it is like an
infection. When you get infected you
get cholera or plague. When you and
1 are infected by politics why can’t
they be? When you and I are infected
by politics, you and I become very
cheap leaders, cheap politicians. To-
day everyone in public life wants to
become a cheap politician just as
everybody in service wants to be-
come an IL.AS. Technicians, electri-
cians, mechanics, they all want +to
become I.AS. It is in the air. No-
body thinks what he is capable of
on merits. In the same way every-
body wants to become a politician;
then why can't a student? why can’t
a teacher? why can’t a principal? It
is no use abolishing the institution of
principals. Tomorrow you may say,
abolish the institution of students for
the matter of that. The question is
we must realise that something is the
matter with the country, with the life
outside, with us outside., What is
with us is with them, perhaps in a
worse form. Therefore. this is a
matter which should worry you and
worry me. What is wrong with
them? It is a reflex action of what is
wrong with me and with you out-
side, and if we put ourselves in the
right, then they are automatically in
the right. And if you do not put
yourselves right, then they will see
what you are doing, they will know
what you are thinking and feeling
and they will act, think and {feel
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exactly what you do, think and feel.
I personally feel, Sir, that it is no
use blaming this or blaming that. I
am glad to tell you that reading
through this Report I feel, though
there may be student politicians and
principal politicians and so on, they
are more or less, victims of oiher
persons and they are, to my mind.
cleverer and sharper people if you
go up and up. And even the prin-
cipals to a certain extent are also the
victims or parties or members of
parties outside or members of the
executive, probably, that is as far as
I can see. So the infection spreads
from outside and that infection has
got to be stopped. Can it be stopped?
That is the question. It is no use
saying that the university atmos-
phere is not noble, when the whole
life outside is not noble, is almost
ignoble, ambitious, greedy, selfish,
How can you expect noble things in
the university? I find that even
university, taken at its ordinary basis,
an ordinary university, doing noth-
ing noble, cultural or things of that
kind, research or adding to knowledge
and all that, biggish and pompous
things, but ordinary universities I
find very much below the ordinary
colleges in any country, for the mat-~
ter of that. Even f{ransmission of
ordinary knowledge, academic know-
ledge is not done properly there at
all. Sir, I was a professor once, for
thirteen years in an ordinary mofus-
sil college in Bihar. And may I say
that I was proud to belong to that
college, though it was a government
college? T had in that college, so
many activities. I was in charge of
sports and 1 used to play for two
hours every day. I was in charge of
the library and I could get the neces-
sary books, all except Communist
books which the Secretary used to
score them out in red and blue pen-
cils. “Young India” I could see only
after I joined Gandhiji in 1920. Be-
fore that I did not know the look of
it. I used to subscribe for “The
Search Light” and I was black-listed
because I subscribed for it. I used
to run a society for poor boys and 1
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used to collect something to support
those boys. Even now if I am given
the choice, I would love to be a pro-
fessor, but not of course, in the Bana-
ras Hindu University, I love the re-
‘miniscences of those days, and also
when I was in Gandhiji’s university
in Ahmedabad. These I love. There
is a great ardour in my heart when
T think of those good old days which
T passed. And now we come to this
present, where even ordinary exami-
nations are a fraud and a farce,
‘where there are no games or sports
for the boys, no extra-curricular
activities for them, not even ordinary
amenities for the boys at all. Is it
a desert, this campus? Is it Gold-
smith’s Deserted Village’? Or is it a
glorious thing, a glorious university
in India? Sir, even as an ordinary
university, giving ordinary education.
it falls very much below ordinary
standards, of what education should
be. It should make you think, what
is wrong? It is a very serious matter.
And if I may say so, and if I may in-
dulge in a little digression, no uni-
versity will be right unless the pat-
tern of education is changed and un-
less it has a pattern of education
which is in tune with the needs of
the country, with the needs of tihe
people and with the needs of the
time. You cannot put the universi-
ties in order, unless they are in tune
with the very best, not the lowest,
not the basest, but the noblest and
the best aspirations of the people. of
the nation and of the country. And
you see none of this in the present
pattern. It is the old, rotten mediae-
val pattern. Nothing new  happens
there. It is all old, and naturally
the boys, the professors and the
principals take it tamely, take it very
flatly with no interest in the work
at all. There is nothing new. Buf
in the pood old days, I remember.
every day was a new day. But to-
«day everything is old, rotten and of
no use whatsoever. You cannot put
life intc dead things. You cannot
put life into a dead university.

Sir, I have begun to doubt whetner
this university can continue as
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all-India institution, as a central in-

sutution, placed as it is, as my hon.
friend just now said, in Uttar Pra-
desh and surrounded by an area
which is not only poor, but thickly
populated. It is very keen for it and
there is bound to be tremendous pres-

sure and tremendous rush into the

university which will be irresistible

And yet, by making it central, we

have let things completely go to dogs. -
The local government thinks that it

is not its business. For us in Delni,

Banaras is far away and we do not
care. We think that they will look

after it and the result is, nobody

looks after it. I rather think of the

Aligarh  University. There is the

university known as the Aligarh Mus-

lim University . . . ‘ |
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Tae VICE-CHAIRMAN (SHrr P. N.
Sapru): May I remind the hon.
Member that his time is up?

Surr N. R. MALKANI: Just five
minutes more, Sir.

Tue VICE-CHAIRMAN (SHrI P. N. .
SaPrRU): Three minutes is the limit
for Congress Members.

SHrRI N. R. MALKANI: Now, coming
to the mechanics of it, I accept the
Bill as it is. But I would suggest
two changes. I do not know if they
would accept them. I see no reason
why the Court should be an advisory
one. I have read the notes. I have
thought about the matter and I have
discussed it with a number of persons.
But whose advice is it that you want?"
Do you stand in need of any advice
just now? You have been wise for
the last ten years, in time, out of time,
You know what to do and what not to
do. The report is an advice. It
gives the advice of various people,
distinguished people on various
occasions. It only puts it in one
place in a concise way and presents
it properly marshalled. But there
's nothing new. You knew what was
coming in the report. It Is an open

an | secret, what they have said, more or
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less. And I do not see what advice

i}ou seek from the Court which will
contain as members dissatisfied, dis-
gruntled and discontented  persons
who know they are only nominated
just to satisfy thém. You know a
new Bill is coming up within a few
months. What you want today is
execution, implementation and deci-
sion and quick implementation. And
the beauty of the whole Bill is that
you have concentrated power in the

Executive Committee. Now you want

to again dilute it, to weaken it. Here
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is a strong Bill and you want to
weaken the Bill. Here is a strong
report. You want to weaken it

Please do not do that. 1 see no reason
why the Court should be there at all.
(Time bell rings.) One more minute,
Sir.

About the Screening Committee, I
want to make one suggestion for a
change. This Screening Committee is
symbolic of the whole thing, of how
things have gone bad and how many
people have gone bad in the Univer-
sity. Now you call it a Reviewing
Committee. Now, you want to send
#t first of all to the Attorney General,
or rather the Solicitor-General. But
once it goes to the Solicitor-General
and he says, “I have legal proof and
the case is good. In law it is good”
then do you think the Reviewing
Committee will dare to review at
all? Not at all. Law is law and there
it is. The man is convicted by the
Solicitor-General. I close my eyes,
#f T am a member of the Reviewing
Committee, because I cannot change
it, once he has said so. What he says
must stand. So the Reviewing Com-
mittee will,become lazy and lethargic.
But if from the beginning, if you leave
it to them, then they will be alert
and see properly, because they will
know that it will ultimately go to
the Solicitor General and they will
wake up and see the legal side, the
moral side and the academic side.
They will see all the three sides and
then say this man is not wanted.
Otherwise, to my mind, you will
examine only the legal points, what is
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~risible, what can be proved by law
and on paper and by documents; that
will be taken up and examined and
aot others. So, if you can make these
changes, I shall be very happy.
Thank you.
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Surt D. P. SINGH (Bihar): Mr.
Vice-Chairman, the Banaras Hindu
University Bill has come in for a lot of
comments everywhere, in this House
and outside. This Bill is the result
of the Mudaliar Enquiry Committiee
Report. So far as the measures pro-
posed in this Bill to improve the state
of affairs of the Banaras Hindu
University are concerned, with altera-
tions here and there, I can hardly
nave any objection. I do believe, Sir,
that the Banaras Hindu University
like other universities of India needs
to be improved. There is a lot of
room for improvement, and for some:
t{ime past the Banaras Hindu Univer-
sity like other universities has not
been doing well. That is obvious. But,
Sir, the report on which this Bill is
based, and on which the Ordinance
was based, makes painful reading.
I have gone through that report very
carefully and I have a feeling that had&
this report not been made the measures
which this Bill proposes to adopt to
remedy the state of affairs in the
Banaras Hindu University would not
have been very seriously opposed. May
be, one or two things in the Bill might
not be liked, but on the whole the
measures might not have evoked so
much of criticism, might not have met
with so much of opposition, but it is
this report, Sir, which has caused alt
this trouble. I do not know whether
this report could be kept secret or
not. I do not know. The Education
Minister is in a better position to tell
me that. But, Sir, apart ' from the
fact whether this report could be
kept secret or not, the fact that a
report of this kind has been produced
is itself a very painful thing. In fact,
when I read the report it took my
breath away. The report is based on
unverified and uncorroborated evi-
dence. Somebody said something, it
appears, and on that basis the report
has been prepared without verifying
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or corroborating the information given
to the members of the Committee. I
cannot say that the members of the
Mudaliar Committee who are very
distinguished countrymen of ours were
partial, that they were not objective,
but surely they have not cared to
get what they heard either in evidence
or on the basis of the memoranda
which they received corroborated by
reliable witnesses. I therefore believe,
Sir, that a great injustice has been
done to the Banaras Hindu Universily,
to this great temple of learning, by
painting it in the manner in which it
has been done,
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Sir, I may be forgiven for saying
that I am reminded of what Mahatma
Gandhi said about Miss Mayo’s
“Mother India”. While referring tlo
that book, he said that it was a drain
inspector’s report. Not that the things
contained in that report were all
wrong, most of them werg probably
correct, but the good aspects of India
were not mentioned there in that
report. I therefore believe, Sir, that
so far as this report is concerned, the
good aspects of the Banaras Hindu
University also should have found
some mention, and then possibly the
students and the teachers and all those
who have been associated with the
Banaras Hindu University would not
have resented what the Government
are proposing to do now.

Sir, I admit that there are short-
comings in the University, a large
number of them, and the report could
have certainly suggested how those
shortcomings should be remedied. All
that I suggest is that it should have
been a balanced report, not the kind
of report which has been produced.
It is completely lacking in balance.

Sir, T'am an old student of the
Banaras Hindu University. I went to
it in the year 1930 when the civil
disobedience movement was going on
in the country. I went to the
Banaras Hindu Universitv attracted by
the atmosphere of nationalism in that
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University. Evervone knows, Sir,

that on account of the founder-Vice-
Chancellor of the Banaras Hindu
University there was an atmosphere of
nationalism in that University. That
is why students from all over the
country went to the Banaras Hindu
University, were drawn towards it.
They felt themselves stifled in other
colleges and universities and so they
went there. 1 mean no reflection on
the other universities. I do not mean
to say that the students of the other
universities were not patriotic, they

were patriotic, but somehow on
account of the control which the
British Government could exercise

over those other universities, it was not
possible for those students to express
their nationalist urges as fully as
the students in Banaras.

Sir, I would like to invite the
attention of the House to paragraph
40 of the Mudaliar Committee report
where it is said:—

“Moreover it is not only the
Banaras University students but
theé alumni of all Indian Universi-
ties who naturally on account of
their  youthful enthusiasm and
selfless conduct, contributed to the
struggle.” ‘

I do not wish to say anything against
the other universities, I have already
made that clear. But it seems to me
that even where credit was obviously
due to the Banaras Hindu University,
it has been withheld. This, Sir, has
caused a lot of resentment. I am
indeed surprised that the Committee
tried to belittle even the past glory
of the University. The University is
in a bad way, there is no doubt about
it, but not as painted by the *report.
Even with regard to matters which
are obvious to everyone there seems
to me to be a kind of approach which
is bound to cause exasperation, and it
has caused exasperation. It Thas
exasperated me so much that I feel
inclined to say that perhaps because
most of the members of the Mudaliar
Committee have never taken any
part in our freedom struggle, they did
not like to be told that the students

Ll
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of the Banaras Hindu University were
in the  forefront of our national
struggle.

Dr. K. L. SHRIMALI: I would like
to remind the hon. Member that two
members of the Committee were
Congressmen and they took a great
part in our national struggle.
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Surr D. P. SINGH: That is why 1
said most of them; out of five three
had nothing to do with our national
struggle. I am sorry to have to talk
like this, but being hurt I have to say
this, and I should be forgiven for
expressing myself in this manner
about the members of the Mudaliar
Committee.

I would like to say, Sir, that the
main reason why the Banaras Hindu
University is not settling down to
normality is obviously the Mudaliar
Committee report. The teachers and
the students alike at Banaras have
been offended beyond measure, They
feel that when the state of affairs in
most of the other
better, why has this University been
singled out in this manner. I
personally feel, Sir—I have some
experience, not as a teacher but I
have been associated with a large
number of teachers of the Patna
University—that the state of affairs in
other universities also is not much
better. That is my  impression. I
shall be very happy if I am wrong,

but somehow that has been my
feeling.
Therefore, they have been very

much hurt that they should have been
singled out for a complete smashing
of thejr reputation in the country.
They are filled with a sense of shame
and humiliation and they feel that the
Vice-Chancellor is the cause of it all.
They are, therefore, angry. I do not,
for a moment, justify the demonstra-
tions or the hunger strikes which have
become the order of the day in the
University campus We all feel sorry
for these things. They must come to
an end Put, Sir, T am only trying
to understand the feelings and the

unversities is no ;
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position of the teachers and the

students in the background of the
report, on the basis of which all these
measures are being taken today. The
report, I submit, is full of inaccura-
cies. I do not know why the hon.
members of the Mudaliar Committee
did not care to examine that facts that
were placed before them in a more
scrupulous manner. There are, as I
said, obvious inaccuracies in the
report. If we read the repori and if
we are satisfied that those inaccura-
cies exist there, then we have to
reject the report out of hand and we
cannot take it as a report which could
I say that for the
following reasons :

In the report, it has been made out
that the teachers and students of
eastern U.P. districts are dominating
the University, that they dominate the
life of the University. As has been
pointed out by my friend, Dr. Gour,
there are about 600 teachers in the
Banaras Hindu University. Only 90
come from eastern U.P. About 64 or
65 per cent. of the teachers come from
outside UP. 1 think then that the
University has not lost its all-India
character so far as the teachers are
concerned and or that all of these 90
teachers are also not in the small
pressure group that is suppofed io be
dominating the life of the University.
They do not count for anything at
all.

I would like to submit that even so
far as the percentage of students
coming from different parts of India
is concerned, the all-India character
of the University is maintained. On
that score, it should not have been
criticised. I feel, Sir, that I need not
dilate upon this. Dr. Gour has already
told us that in the technological
colleges of the TUniversity about 58
per cent. of the students come from
States other than UP. and that in
the non-technological colleges the
number of students from outside U.P.
is, of course, small—27 per cent.—
and that is absolutely understandable.
As our Prime Minister in another
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context has said, the solid facts of
geography cannot be wished out of
existence. The Banaras Hindu
University, being situated in Banaras,
is bound to attract a large number
of students particularly in the non-
technological colleges, from U.P.
There is nothing surprising about it.
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Tue VICE-CHAIRMAN (Sur1 P. N.
SaPrU): What the report says is
that the Banaras Hindu University
has ceased to be of all-India character.
It has become the dumping ground of
efficient and inefficient students from
neighbouring areas.

Surt D. P. SINGH: So, I say that so
far as the neighbouring areas are
concerned, the University is there.
Students from Madras or Bombay do
not go to the law college in the
Banaras Hindu University, they do not
go to the Central Hindu College or
to the training college. They cannot
possibly feel encouraged to go there.
Why should they go there? There is
nothing much for them there. So,
naturally, even this allegation or this
impression which is sought to be
created by the report is wrong. The
University has not lost its all-India
character at all. Most of the students
in the technological colleges come from
outside U.P. and this should have
received a word of praise at the hands
of the members of the Committee.

Sir, I would like now to refer to
Appendix 3 of the report and also to
Appendix 4. Sir, it has been said that
quite a large number of teachers in
the University are inter-related. Here
is Appendix 3 on page 39 which gives
the list of teachers. The names of 20
teachers have been given. Sir, about
a University which employs 600
teachers, is it proper to make an
allegation or some kind of an insinua-
tion like this, that the teachers who
are there get their own relations
appointed when only 20 teachers out
of a total number of 600 are relations?

Axn Hon. MEMBER:
been questioned

That has
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Surr D. P. SINGH: That has been
questioned. It has been said, Sir, I
understand .

THE VICE-CHAIRMAN (Smrr P. N.
SapPru): The teachers should not
get their students’ these written by
the Department and pass them off as

those of studgnts in whom they are
interested.

Sar1 D. P. SINGH: I will come to it
later, Sir.

I{ has been brought to my notice
that about seven or eight teachers
whose names have been given are not
the, teachers of the Banaras Hindu
University at all, Nos. 2, 4, 6, 7, 11,
16 and 18 in the list do not belong
to the teaching staff of any one of the
colleges in the Banaras Hindu Univer-
sity.

Sert V. K. DHAGE (Bombay):
Where do they belong to?

Surr D. P. SINGH:
at any

I do not know;
rate, they are not teachers.

Then again, I would like to show
to the House that Nos. 7 and 15 are
not related to anybody among the
teachers of the University. So, we
find that out of a small list of 20
teachers, may be some of them are
related. Is it anything surprising?
Anywhere, not only in the University,
but in any establishment, there are
some people who try to get their
relations employed and some relations
do get in there. I hope they get in
there on the basis of merit.

So far as Appendix 4 is concerned.
I would like to draw the attention of
the House to this. This Appendix
contains the gist of disputes pending
or disposed of in Courts of Justice
with the University as a party. This
list contains 23 names or institutions
which are involved in litigation against
the University. Out of these 23, I am
told that 16 persons never filed any
case against the University, never
went to court against the University.
I am really surprised how on the
basis "of a list like this which could
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be easily verified in my opinion, so
many conclusions have been drawn.

Sir, much has been made of the
influence of the pressure group in the
deliberations of the Executive Coun-
cil. I understand that the pressure
group has never succeeddd in influenc-
ing the decisions of the Executive
Council. Whatever the Vice-Chancellor
wanted, has always been accepted by
the Executive Council. I do not
know why so much has been made of
this. There is one thing to which
attention has already been drawn by
a previous speaker and that is the
report of the Divisional Commissioner
on the basis of which there is a para-
graph here—paragraph 30. 1 would
read out just a few lines.

“One aspect of life in the Univer-
sity which has been revealed by the
Divisional Commissioner is far more
surprising than any of the acts of
indiscipline. He has referred in his
memorandum to students visiting
houses and lodges of disrepute and
to certain students being associated
with these. He has also mentioned
about certain teachers committing
offences involving moral turpitude.
It was painful reading for the Com-
mittee to go through these unvar-
nished facts and the members do not
see any reason to discount the state-

ment made, for, in the ‘evidence
tendered by more than one
person R

Here also it is not stated how many
persons.

“ . . . charges and imputations
of immorality in the University have
been made and a case of unnatural
offence involving a  Professor is
stated to be before a court of law.”

When 1 went through this report,
I really felt extremely vexed, extreme-
ly angry. Why should a report of
this kind give a paragraph of this
nature? A  report produced by
eminent men gives a paragraph of
this nature on the basis of mostly
uncorroborated evidence. After all,

[ RAJYA SABHA ]
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we have not been given any material

to find out whether what has been

stated in this paragraph has been

corroborated or not,
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THE VICE-CHAIRMAN (Surr P. N.
SaprrU) : The material was the evidence
that was tendered before them.

SHrR1 D. P. SINGH: 1 believe that
the allegations made by the Divisional
Commissioner are of such a serious
nature that they should not have been

incorporated in the report, unless
sufficiently  corroborated by the
evidence of other reliable witnesses,

More than anything else, it is this
that has incensed the teachers and the
students of the Banaras Hindu Uni-
versity. And then who can say that
other universities are free from these
shortcomings? I do not at all suggest,
Sir, that these shortcomings should not
be removed. But to think that these
exist on a big enough scale to find
mention in the report is, I submit, not
justified. I am not prepared to
believe that the Banaras Hindu
University is worse than most other
universities in the country in this
respect. At any rate, the report does
not convince me at all. It seems to
me, Sir, that it may be wuseful to
find out what kind of a man the
Divisional Commissioner is who sub-
mitted a memorandum of that kind.

I would now like to say a few words
about the injustice that has been done
to some of the Vice-Chancellors in
this report, the report has done
injustice to a Vice-Chancellor of the
calibre and integrity of Acharya
Narendra Deva of revered memory.
It is utterly wrong to say that the
pressure group became more dominant
during Acharyaji’s time. It is, again,
utterly wrong to say that he could not
give sufficient time to his work as
Vice-Chancellor on account of his ill-
ness and other activities. Everyone at
Banaras knows that Acharyaji did
more work with greater ability for
the University than anyone else, save
the founder of the University and our
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revered Dr. Radhakrishnan. He

devoted all his time and energy in a
most selfless manner to the work of
the University. Out of the money that
he used to get as his salary, he used
to contribute about Rs. 800 per month
for a Students’ Welfare Fund, which
he founded. He, more than others,
put the pressure group in its place. It
was during the time of his successor
that the pressure group augmented
its strength. So far as the appoint-
ment of the chief wardens and all that
is concerned, Acharyaji had made
-certain changes for the better., It was
only when he left the Banaras Hindu
University and his successor came
that some of the shortcomings crept
in. The stranglehold of the principals,
if it was a stranglehold, was increased
during the time of Sir C. P. Rama-
swami Aiyar, not when Acharyaji was
:the Vice-Chancellor of the University.
T am surprised that the report while
referring to other
in terms of absolute praise, has made
-slight distinction while referring to
Acharya Narendra Deva. This has
pained me and I somehow cannot
understand why this discrimination
“was made.

So far as the law and order position
in the University campus is concerned,
we all admit that the position of law
and order is not very satisfactory. I
will say that it is not at all satis-
factory. But is it worse than the law
and order position in some other
universities of India? Allahabad,
Lucknow and many other universities
have been scenes of great disorder in
recent years. I do not believe that
the Banaras Hindu University is in
this respect worse than these universi-
ties. I should think 'that compara-
tively speaking, except for what is
happening now, there has been some
peace in the Banaras Hindu University
campus, better peace as compared
with the situation that obtaing in
other universities. I do not say for
a moment that all is well with the
Banaras Hindu University. Our
standards have recently gone down
in the educational institutions or
-other institutions. Everywhere our

.

Vice-Chancellors .
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standards seem to have gone down
considerably and something must be
done to raise our standards. If steps
are taken to correct the state of affairs
at Banaras, we should all welcome it.
At least a beginning is being made.
But I wish to make it clear that the
measures of reform are indicated not
on the basis so much of the Mudaliar

Committee report as on the basis of
the well-known fact of the lowering of
standards in almost all our educa-
tional institutions. The report as it
is, in my opinion, is a worthless
document. It is based on absolutely
flimsy and unverified evidence. It has
done great harm. It lacks grace and
should not have been produced at all.
It is indeed unworthy of the eminent
persons who constituted the Coms-
mittee. I know, Sir, the members of
the Committee had no grudge against
the University. But surely they have
not done a good job. I have not met a
single person who has approved of the
report, howsoever much he may be
in favour of reforms in the University.
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A number of other points are there
in the report about which I would like
to say just a few words. Much has
been said that teachers do all kinds of
things, things which are not proper
and they go scot-free. That is the
impression which has been created by
reading this report. But that is also
not true, at any ,rate it is not more
than in the case of other universities.
It has been pointed out that a parti-
cular teacher availed of concessional
railway tickets for taking a barat
party, that a thing like that has hap-
pened in the Banaras Hindu Univer-
sity. This is deplorable. But did the
Committee care to find out as to whe-
ther that teacher was punished or not?
I understand that he was debarred by
the University from the right to hold
any administrative post in the Univer-

sity. R

Another case has been quoted,
namely that the head of a department
—Sir, you were referring to this per-
haps—in some science college at the
Banaras Hindu University helped his
son to do experiments . , .
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SaPru): I must tell the hon. Member |

that he has exceeded his time limit by
five minutes.
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Surr D. P. SINGH:

What was my
time limit? ’

Tae VICE-CHAIRMAN (SHrr P. N.
SapPrvU): Twenty-five minutes. You
have spoken for thirty minutes.

Surr D. P, SINGH:
more, Sir,

Five minutes

Tue VICE-CHAIRMAN (Surr P. N.
SaPrRU): We have got a very large
number of speakers.

Surr D. P. SINGH: 1 was natu-
rally concerned about this report.

Tue VICE-CHAIRMAN (Surr P, N.
Sapru): So, I would like him to co-
operate with me in this matter.

Sur1 D. P. SINGH: I would like to
say just a few words. I believe that
when the Committee started its work,
it should have also looked into the
iinances of the University. I do not
know why an enquiry into the finances
of the University was not included in
the terms of reference of the Commit-
tee. We are told that the finances of
the University are in a very bad way.
Recently, during the term of the pre-
gsent Vice-Chancellor—I do not know
whether the Vice-Chancellor was res-
ponsible for it—zamindari bonds worth
about Rs. 14 lakhs were purchased by
the University. People say that these
bonds were purchased at higher rates
than the prevailing market rates.

Dr. R. B. GOUR: The prevailing
rate was Rs. 37 but they were purchas-
ed at Rs. 42,

SHrt D. P. SINGH: This should
have been looked into by the Commit-
tee. Though this was not in the terms
of reference of the Committee. I
would like to say a few words . ..

{ RAJYA SABHA ]
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Tug VICY.-CHAIPMAN (Surt P. N.
5APRU)Y: Now you are gomng on to a
new topic. That might be a proper:
place to stop.

Surr D. P. SINGH: I will just con~
clude. I would make a few sugges-
tions so far as the Bill 1s concerned..
It is true that the Bill has not follow«
ed the recommendations made by the-
Mudaliar Committee report in toto.
Some recommendationg have been fol-
lowed. The Mudaliar Committee-
report wanted to make the Vice-
Chancellor almost a dictator. That has
not been done, fortunately. The Bill
gives power to the Executive Council
which is very good indeed but'I would
suggest that this Executive Council
should have included one or two out-
standing distinguished old students and"
teachers like Shri Achyut Patwardhan
about whom there cannot be any dif-
ference of opinion. I would also like to.
suggest that so far as the court is con-
cerned, either you don’t have a court
at all because now we are going fo:
have another comprehensive Bill or if
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.you have it, then give it the power

which it enjoyed. After all it is a
nominated committee and it sits only
once or twice in a year. Where is the
sense in having it and not giving it the
powers which it should enjoy? I have-
a suspicion—I hope it is not justified
—that a long time may elapse before a
comprehensive Bill comes. It should
be made absolutely clear that within
6 months, the comprehensive Bill will
be introduced and the University wilt
be given the autonomy so that the:-
fear that the University may not get
back its autonomy at all may be laid:
at rest.

Though I wanted to say a few more-
things, since you have told me many -
times to stop, I am stopping.

Surt MAHESH SARAN (Bihar):
Mr. Vice-Chairman, I wish to speak.
on this Bill because I feel I owe it to.
the institution where I had my earlier
education, I mean the Central Hindu -
College which has blossomed forth
into the present Banaras Hindu Uni- -

\ versity.
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Sapru): I also was a student there.
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Surt MAHESH SARAN: I also feel
it my duty to speak because I belong
to an area which has unfortunately
received the attention of the Enquiry
Committee. I do so because I feel that
before greater mischief is done, the
errors—the grievous  errors—into
which the enquiry Committee, perhaps
unwittingly, has fallen, should be cor-
rected. I feel very sad that a Com-
mittee of eminent men who went with
very high ideals and high purpose,
who have written a very good report,
should have gone into matters which
were absolutely irrelevant and which
has created a lot of opposition. They
could have easily avoided them. It
was not at all necessary for them to go
into those things and the fact that such
an eminent Committee should write
about those things without careful
sifting, without finding out the correct
facts about them, is a matter of great
sorrow. I feel very sad that this
should have happened and that instead
of a good and congenial atmosphere,
an atmosphere of antagonism has been
created. People - do realise
there has been trouble in the Uni-
versity, they do realise that there
are difficulties in the University. No-
body denies that but to have gone
into facts which have no bearing,
which are not correct, which are
absolutely false is a thing which has
created all these difficulties.

Dr. R. B. GOUR: This year in the
eastern districts there were three cala-
mities—floods, famine and Mudaliar
Committee report.

Surt MAHESH SARAN: I feel I
owe not only to myself and the group
criticised, but also to this House to say
that if there is one State in India
which is absolutely free from any pro-
vincial bias, it is the State of U.P. If
I may be pardoned for saying so, to
talk of a smaller group in U.P. based
on regionalism is the result of hasty,
if not confused, understanding of the
situation. I am sorry to have to say

that .
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and the country should know what the
Parliament and the Members of Par--
liament feel about the report. They
should know that though we agree-
with the genera] conclusions arrived.
at, we do strongly condemn the
methods that have been adopted. In.
this connection, I would also like to.
say that I yield to none in my regard
for the individual distinguished mem-
bers of the Enquiry Committee, yet I
feel that they have not bestowed that.
attention to the problem concerning,
this matter which it deserves; other-
wise how could one explain the errors,
that have crept into their report and

which have been admitted by the
Minister?
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There is another point which is very
clear and that is that the members.
of the Committee did not realise that
the time was short and they should.
hurry up their report. The Commit-
tee was appointed in July 1957 and-
they submitted the report in April
1958 and the Ordinance was promul-
gated because the report came in
April. The report could have come
much earlier because they took evi-
dence at Banaras for 5 days only and
that was probably in January.

SRt AMOLAKH CHAND: January
28th . . . )

SHrt MAHESH SARAN: Therefore
this Ordinance could have been avoid-
ed and we would have been happy
about it because we could have consi-
dered a Bill in the ordinary course but
because they did not carefully consi-
der this aspect, things have come to
this pass and we have had an Ordi-
nance but I am glad that now we are
having this Bill. There is a well-
known legal maxim that justice must
not only be done but must seem to be
done. In the disturbed state of affairs
in the University, the best thing for
the Committee would have been to
steer clear of all unnecessary contro-
versial matters.

There is another matter which has -
really pained me and that is that the

this but it is necessary. The House ‘ Committee did know that there were -
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two groups, one group led by the Vice-
Chancellor and the other, of other
people. Then why was it that the
Vice-Chancellor was associated with
the enquiry? He was present all the
time. 1 think this created a bad
atmosphere. This should not have
been so. I am only pointing out these
things to show how these matters are
really affecting the ordmary men re-
garding this report. Having said all
this, I do realise that the affairs of the
Hindu University are in a mess and
that serious attention has to be devot-
ed to set them right. Everybody will
accept this proposition but the whole
question that has to be seen is how
to set it right? What are the methods?
My submission is that if in the new
Executive Council which is to come,
the present Vice-Chancellor is one of
the members, it would be a sad day
for the University because you would
eliminate one group and keep the
other group. All the groups must be
eliminated. It is very sad that I have
to say this. It may be that the pre-
sent Vice-Chancellor may be a very
nice man—I do not know anything
about him. But I have the feeling
that when there are doubts in the
minds of people, when there are two
groups and it is publicly declared that
he is the leader of one of the groups,
it is not proper that we should have
him in the Executive Committee . . .
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SHRI B. B. SHARMA: He will be the
Chairman of it.

Surr MAHESH SARAN: That will
complicate matters, that will not
smoothen matters. That will not
create an atmosphere of harmony and
of goodwill.

Therefore, I am oblige to make

* this suggestion. ’

Now, Sir, I do not know whether
it is necessary for me to talk of pre-
serving the autonomy of the Univer-
sity but we cannot and should not
ride principles to death and in the cir-
cumstances that exist, it is our clear
duty to support the Government in

[ RAJYA SABHA |
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have, in other circumstances, said that
nominations are not good but, in the
present circumstances, of course, the
whole body is nominated and I do not
mind it because we are going to have
very soon a comprehensive Bill which
will see to these things.
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Now, Sir, coming to the Bill, it is
good that the Prime Minister has
made it clear that this Bill is a tempo-
rary measure and that it will be re-
placed by a comprehensive Bill of a
permanent nature. When that Bill
comes, it will be time for us to see
that the University is placed on sound
and democratic foundations. As for
the Bill itself, I am glad that the
Screening Committee has been trans-
formed into a Reviewing Committee
and I am glad that before action is
taken, the Solicitor-General’'s advice
will be sought. As things stand at the
present moment, people are fearing all
sorts of things and people are afraid
of this Screening Committee. I am
glad that this change has been made
and, with the suggestion that I have
made, that the Vice-Chancellor should
not be on the Executive Council, I
think things would improve, things
would be much better and the people
would take the new legislation with a
little bit of grace.

One word more and I have done.
The Executive Council contemplated
under this Bill will be a small body
of nominated persons. It is desirable
that it should seek the advice of the
court more frequently than an elected
Executive Council would normally do
and, therefore, my submission is that
this court should meet more often than
it used to do before. I do not pro-
pose to go into the question whether
it is desirable to have the court func-
tion only as an advisory body because
that matter will come up later when
the whole matter is gone through.
That question need not be dealt with
here now.

Sir, I have said whatever I felt
about it. I was, in the beginning, very
doubtful whether I should speak but

trying to solve this problem. I should * 1 felt that a great injustice had been

N
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done. A feeling of resentment is gain-

ing ground in the minds of people by
unwarranted remarks and it was
necessary for Members to point out
that these errors which have crept in
have created disappointment and dis-
couragement to the people. There-
fore, I spoke a few words. I hope this
‘will be taken note of by the Minister.
Otherwise, T give my full support to
the Bill

Pror. A. R. WADIA (Nominated):
Mr., Vice-Chairman, I rise to support
the Bil] not with any sense of pride or
any sense of joy but genuinely with a
heavy heart for the reason that as an
educationist I believe in the autonomy
of a university but I believe that there
is one thing more precious in a univer-
sity and that is the health and life of

the wuniversity. Unfortunately, we
have been aware that for the last
ten years, this autonomy has been

abused, very grossly abused, so as to
necessitate the resignation of a series
“of most eminent Vice-Chancellors.
‘Therefore. I congratulate the Educa-
tion Minister on the courage he has
displaved in tackling this problem and
in bringing forward this Bill. I do
agree with several critics both in this
House and outside the House that the
Government of India has slept too
long over the affairs of the University
but one can appreciate the difficulties
of the Government. Anyway, I am
glad that it has fallen to the lot of
an old student of the Banaras Hindu
Universitv to have the courage to set
things right. Sir, the Banaras Hindu
University is not the result of mere
legislation: it is the result of a vision,
of a dream of a great patriotic Indian
who described himself as a great beg~
gar and succeeded in collecting lakhs
and crores of rupees for the realisa-
tion of that dream. I am very sorry
that Dr. Gour has tried to bring down
the Banaras Hindu University to the
level of other Universities. I think
there is a special sense in which the
Banaras University occupies a very
special position among the Universities

in India. It was founded in order to
encourage and resuscitate the old
Hindu culture. It was definitely
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founded as an all-India institution. It
was definitely founded as the first resi-
dential University in India and, more
than all else, it has been Centrally
administered and fifty-five lakhs of
rupees go to the support of that Uni-
versity from the coffers of the Cen-
tral Government and so, I think, it is
our responsibility to see that this
money is made good use of, that no
party or group is allowed to exploit
the situation. The money, after all,
comes out of the pockets of the tax

payers and especially the elected
representatives of the tax payers
should be very cautious, should be

very alert. in seeing that the money is
‘yvell-spent. \

Well, Sir, I share with the Educa-
tion Minister his misgivings about
some of the recommendations of the
Select Committee.

[MR. Depury CHAIRMAN in the Chair]

I see the expediency of introducing
these changes. I see the expediency of
introducing the Solicitor-General but
I think he has been brought in in the
wrong place. First of all, it is the
Executive Council that has to be con-
vinced that there is a prima facie case
against a particular officer and then it
has to send up the case to the Solici-~
tor-General. The  Solicitor-General
has to certify that there is a prima
facie case against that man. In that
case, it will be sent to the Reviewing
Committee. The Reviewing Commit-
tee will collect evidence, will give a
chance to the accused person, if I may
use the expression, and then send it
back to the Executive Council for
action. Now, it seems to me that it
would bave been infinitely better, in-
finitely more legal and infinitely more
constitutional if the Executive Coun-
cil was authorised to send up the case
directly to the Reviewing Committee
and the Reviewing Committee went
through the case, made out a case and
then had it sent up to the Solicitar-
General. If the Solicitor-General gave
the opinion, “Yes, there is a foolproof
case against this gentleman”, then it
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would not have been left to the Exe-
cutive Council to say “Yes” or “No”.
They would have been bound by the
opinion of such a high legal officer but,
unfortunately, there is no time to
move any amendment as that would
only delay the Bill
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Now, Sir, personally I think that
there cannot be or at least should no‘t
be two opinions about the necessity,
of appointing a Committee of enquiry.
I think the Education Minister has
made out that case very strongly. As
for myself, even after reading the
report, if I had felt that the Commit-
tee need not have been appointed, I
would have had to change my opinio
after what I have experienced as to
what is happening in Banaras during
the last three weeks. I can only say,
‘circumspice’ look around. What has
been happening during the last three
weeks? The Vice-Chancellor is kept
out of the campus: the Pro-Vice-
Chancellor’s house is picketted. He is
an old man of 75 years. The Regis-
trar’s house is picketted. There have
been threats that the telephone lines
will be disconnected and this has gone
on for three weeks. I can excuse a
body of students in a moment of
excitement doing something which will
not stand the test of reason. I can
understand that students do get excit-
ed. We know the crowd psychology
but these cool, calculated, deliberate
acts day after day make one suspect
some better brains are behind all these
tactics than the poor students can com-
mand.

Well, Sir, Dr. Gour has been
very eloquent; I admired his speech.
He should have been a lawyer, he
would have made a great name as a
lawyer, and the duty of a lawyer is ‘o
take advantage of small little points so
that even criminals can be let off being
given the benefit of doubt. "That is
the unfortunate weakness of the Bri-
tish criminal law. And he has played
his vart beautifully. But from the
other standnoint I would have appre-
ciated Dr. Gour’s reaction to what he
saw in Banaras—because he went a
day before I went—I would have

[ RAJYA SABHA ]
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appreciated his reaction, either of

condemnation or of praise, about the
tactics of the students, who were
standing at the gate of the house of
the Pro-Vice-Chancellor and not per-
mitting even a man like myself or my
friend Mr. Basu to enter the house.

SHrt SANTOSH KUMAR BASU
(West Bengal): Or Dr. Kunzru,

Pror. A. R. WADIA: In fact there is.
a comic side to it.

Surt H. N. KUNZRU: Dr. Raj
Bahadur Gour who was so eloguent
did not say anything about it.

Dr. R. B. GOUR: So let us together-
condemn the Vice-Chancellor and the-
students.

Sarr H. N. KUNZRU: I shall speak
tomorrow.

Pror. A. R. WADIA: These Ayur-
vedic students came to see me and I
said: I want to see the Pro-Vice-
Chancellor. He said: “Yes, Sir, but
you can see him as a Member of Par-
liament, not as a member of the Exe-
cutive Council.” I asked him: How
am I to distinguish myself as a Mem-
ber of Parliament on the one hand
and a member of the Executive Coun-
cil on the other? I said it affected my
self-respect and I refused to go in
those circumstances. Then he said he
would consult his colleagues. And in
the afternoon I received a letter that,
“you and Mr. Basu would be welcome
to visit the P.V.C.” We went there.
As we were coming out one of the
picketers thrust a bit of paper into my
hand and said: “You please sign that
you were permitted to go”. Naturally
I refused to sign. Then in the evening
when the Ayurvedic College students
saw me again they made it a grievance
against me that I did not sign in the
afternoon. I said: Why should I sign?
I do not want your permission to go
and see the Pro-Vice-Chancellor. He
said: Then, Sir, don't blame us if we

7
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do not permit you to go tomorrow.
~ Well, I complained about this to some
other members of the action commit-
tee, and they were a little more rea-
sonable and sensible and they prevail-
.ed upon the student leader of
the Ayurvedic College students to
withdraw from his position. Fortu-
nately or unfortunately, next day we
‘had no time and we did not go. Now, I
should have liked to hear something
of the reaction of Dr. Gour to this sort
of tactics. Suppose Dr. Gour has a
personal enemy and that personal
enemy collects a few people and sta-
tions them at his gate and prevents his
-clients from getting in, prevents his
relations from getting in, prevents his
‘friends from getting in, prevents him
from getting out, even to attend the
session of the Rajya Sabha, what
-would his reaction be? 1 say it would
have come with great force from him
if he had said one word in condem-
nation of this sort of tactics. Unfortu-
natelv, he has not done it. He has
played beautifully, he has played very
well. the part of the opposition leader,
‘but not as a Member of Parliament
with that sense of responsibility that
‘we expect of one. I am sorry to say
that. Sir, but it is my firm conviction.
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Well, Sir, it seems to me that at the
‘present moment the strike is being
conducted on the principle of that
well-known  Hindustani  proverb,

AT F1 FIE A AL 0 A AR AT FTATE
‘Nobody opposes them. For certain
reasons we do not wish to oppose
-them and therefore thev are taking
-full advantage of it. How long this
sort of thing is going to continue, I
-do not know: it is in the laps of Gods.

Now, Sir. coming to the Mudaliar
Committee report it is a very forth-
Tight report, a very frank report, but
I do agree with the Education Minis-
ter and many others who have said
‘that it could have been better draft-
«ed. It has a few errors, but these er-
‘rors do not affect the major portion of
‘the report, or the main contentions of
“the report. Now let us not forget,

A
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Sir, that whatever may pe the defec-
1ive draftsmanship of the report, in
the other House the other day a mem-
ber of the Committee, Mrs. Kripalani,
spoke on the floor of the House ex-
pressing her regret that this expres-
sion “Eastern Uttar Pradesh G'roup”
had got in. She expressed her regret
not merely on behalf of herself but on
behalf of all the members of the
Committee. Now, is not that a very
courageous act at the same time? I see
no particular credit in it because I am
perfectly certain that when they re-
ferred to the Eastern Uttar Pradesh
Group they, by no means, intended a
denunciation of all the inhabitants of
Uttar Pradesh or of all the teachers
from U.P. or of all the students from
U.P., because no sensible person would
make such a denunciation.
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Surt NIRANJAN SINGH
Pradesh): Who has done it?

(Madhya

Pror. A. R. WADIA: Well, Sir, it is a
matter of interpretation. You take the
word very literally. There are so
many loose expressions which are
used. for example, we say: Jews are
money-grabbers. Certainly not all
Jews are money-grabbers. We very
often use such loose expressions . . .

Surr D. P. SINGH: But this expres-
sion has not been generally under-
stood in the sense in which you say it
has been.

Pror. A. R. WADIA: I did not care
to interfere when the hon, Member
was on his legs and I do not wish to
be interfered with by others when I
am on mv legs, and I am not going to'
interfere when other people speak.

Well, this is the plain position. A
regret has been expressed bv Mrs.
Kripalani on behalf of the members of
the committee and by the Education
Minister on behalf of the Government
that this was unfortunately a wrong
expression. I am aware that para-
graph 30 with reference to the stu-
dents has caused bitter resentment
among all the students. Students
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may be mischievous, and students
who are perfectly gentlemanly, per-
fectly law-abiding, even they resent
it and very rightly resent it. 1 wish
that .the report had been more care-
tully drafted.

Now, Sir, coming to the strike at the
present day, I am glad there is at least
one point on which I can whole-hear-
tedly agree with Dr. Gour and that is
his reference to the students of the
Ayurvedic College. We have spent
nearly njne hours with them and I
don’t mind admitting on the floor of
the House that their grievances are
absolutely genuine. They do need a
good principal; they do need better
teachers; they do need better hostel
facilities. Sir, I was taken round the
Ruia hostel where the Ayurvedic Col-
lege students are housed and I was
ashamed, literally ashamed to go to
that hostel; it is so bad, and I told
the Vice-Chancellor about it. and the
Vice-Chancellor showed me  the
minutes of a previous meeting when
they had asked for more money from
the University Grants Commission, to
do away with all these defects. There
is no water in the pipe; flush is not
working; there are so manv defects
in that Ruia hostel. It is dirty with
no amenities whatever. If I were a
student of the Ayurvedic College I
would certainly resent it,

Now, Sir, the interesting point is
this. They want better hospital faci-
lities, and I find that the Executive
Council, the old Executive Council,
not the new one, has already recom-
mended the establishment of a hos-
pital with 300 beds. The students de-
mand a hospital with 1,000 beds. Now,
I am afraid that is a very tall order,
and I told them so and I am glad that
they appreciated the reasonableness of
my argument that 1,000 beds would be
too costly a proposition. Even a big
city like Bombay or Calcutta may not
have a hospital with 1,000 beds. Then
they modified their position by saying:
We don’t want it immediately; it could )
be in ten years. I said: Ten years is |
not a long enough period; you may |

e
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get it in twenty years. Anyway, I ap-
preciated the reasonableness of the
students on that point.
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Now, Sir, unfortunately this agita-
tion of the Ayurvedic College students.
has been tagged on with a very, very
virulent attack on the present Vice-
Chancellor. Sir, last January this.
little thing was produced, this memo-
randum of the students of the College
of Ayurveda of the Banaras Hindu
University. In that they express their
thanks to Narendra Devaji and to
Rajkumariji for promising to send a
particular individual as their princi-
pal, because they wanted him. Now
it is very interesting and I should like
to draw your attention to this sentence
which occurs: “We are grateful to the
present Vice-Chancellor, Dr, V. S. Jha,
who has very recently taken this-
matter seriously in his hand. We be-
lieve that he is doing his best™ Now,.
Sir, the interesting point is that I knew
nothing about the existence of this
document in January itself, but when:
I went to Banaras it was placed in my-
hands, and when it was placed in my-
hands this particular sentence had been
scratched out in ink.

Now, unfortunately facts cannot be-
rubbed away by blue pencil marks or
red pencil marks. The fact remains
that Dr. Jha in January 1958 took up
a strong attitude and supported the-
demand of the students for a particu-
lar principal. Now, if between Jan-
uary and September Dr. Jha had
changed his attitude, if he had said,.
‘well, in January 1 wanted this mans
but now I do not want that man’ I
can understand the anger of the Ayur-
veda College students and their rub-
bing out this sentence. The actual.
fact is that Dr. Jha right up to this
moment continues pestering the Edu-
cation Minister and the Education Mi-
nister continues pestering the Health .
Minister to get this gentleman in the
interests of the Ayurveda College of"
the Banaras Hindu University. Under

these circumstances is it fair. is it
honourable to say all sorts of’
things against the Vice-Chancellor,

to keep him confined to his house and.
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once he has left the house not to per-
mit him to return to the campus even?
I leave it to the Members of this House

to make up their mind about it.

Mr. DEPUTY CHAIRMAN:
time.

Pror. A. R WADIA: Sir, I have got
many points to say. I am in your
hands. If you allow I may go on.
Because there are certain things which
I am in a position to say but
which others will not be in a position
to say.

It is

Sir, it seems to me that the demand
for the resignation of the Vice-Chan-
cellor at the present moment is cer-
tainly unjustifiable. One cannot deny
the existence of a group. That fact has
not been denied even by the Opposi-
tion; it has not been denied even by
the strongest protagonists of the Eas-
tern Uttar Pradesh group. That group
exists. It was that group that was
responsible for the resignation of suc-
cessive Vice-Chancellors, Now, if at
the present moment the present Vice-
Chancellor, conscious of the existence
of this group, wants to purify the
University and wants to take certain
action against these people, it is very
unfair to call him the leader of ano-
ther group. After all, the Vice-Chan-
cellor has to carry with him the sym-
pathy of the people at large; he can-
not do things by himself. He has to
carry with him the sympathies of the
Executive Council and of the Mem-
bers of the Court. There may be some
people against him but he has the
right to see that there are some peo-
ple on his'side and I think it would be
grossly unfair to say that he is build-
ing up another party, another group.
You might as well say that the Judge
who tries a batch of criminals is the
leader of a group against the crimi-
nals. It seems to me most unfair.

There has been another
against the Vice-Chancellor that he
has not denounced the Mudaliar re-
port. Now, how is he concerned with
it? How can he and why should he?
He was not a member of the Commit-
tee. '

charge
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Dr. R. B. GOUR: But he assisted the
Committee all right.
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Pror. A. R. WADIA: What do you '
mean by saying he assisted the Com-
mittee. Of course he was present. If’
you suggest even for a moment that the
mere presence or an occasional answer
by the present Vice~-Chancellor would
affect the judgment of a man like Dr.
Lakshmanaswami Mudaliar, of a man
like Mr. Justice Mahajan, of a man
like Shri Navroji J. Wadia, of a public
leader like Mrs. Kripalani or of an in-
dependent man—not politically inde-
pendent because he belongs to the
Congress Party—who has been the
Chief Minister of an important State,
if you think that these five people
would allow themselves to be domi-
nated by the present Vice-Chancellor,
either you are over-rating the abilities
of the present Vice-Chancellor or-
miserably under-rating the intelli-
gence of these five great people. I ven-
ture to submit that there can be no-
reason for suspecting the present
Vice-Chancellor in this.

Now, there is another important.
point. There again I am more or less
in agreement with Dr. Gour—not com-
pletely. Anyhow he was trying to
exonerate the students and I am really-
tempted to ask a question—is the pre-
sent strike really a students’
strike? My own experience goes
to show that the wvast majority
of the students has nothing to do-
with it. I addressed as many
as seven meetings; I was heard in pin-
drop silence in six meetings. 1 was
warned that I might expect some
trouble in the Science and Arts Col-
lege, but even in the Science College
I was listened to with perfect cour-
tesy in pin-drop silence—much greater
silence than I experience in this House.
It is only in the Arts College that I
was heckled, not during my speech—
they listened to me with perfect cour-
tesy even there—but at the end of"
the speech when three students who, .
I understand, have the honpur to be-
long to the Communist Party wanted:?
to ask questions. 4

-
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Surr V. K. DHAGE: What is the
meaning of ‘free’ students?
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Pror. A, R. WADIA: I said three.
Now, the Chairman was very cour-

teous and he asked me whether I was |

‘prepared to answer questions and 1
said, certainly, for if I had refused,
they would say I was funky and T did
-not want to leave that impression.
But unfortunately instead of asking
'questions they began haranguing and
they made all sorts of statements
-against the Mudaliar report, against
this person and that person. Of course
‘there were people distributed in the
“hall who shouted in their support.

Anyway, T have had in my long life
-as a teacher many opportunities of
dealing with very awkward situations
-with students and I am proud to say
‘that T emerged successful. On this
occasion 1 felt a little depressed that
‘I had failed, that I could not convince
these Ayurveda College students to
-change their tactics and to adopt a
-more human and humane attitude to
an elderly gentleman of 75 years. I
felt depressed but that sense of dep-
ression completely disappeared the
-next morning when I was visited by
another set of students represented
"by the President of the Banaras Hindu
“Universitv Union and he assured me
that the vast majority of the students
were tired of this sort of strikes. were
tired of this sort of thing. Now, Sir,
the question arises, why is it that a
"handful of people are trying now to
paralyse the University? The answer
is very simple. I remember as a
student, there was an address given
by Gopa! Krishna Gokhale and in that
address he said, we, Indians, lack
righteous indignation and I am afraid
that unfortunate characteristic clings
to us even in these days of our inde-
pendence and freedom. We lack
Tighteous indignation. When we see a
wrong we do not have courage enough
‘to oppose it tooth and nail; we still
-want to act in the line of least resis-
, ‘tance.

Dr. R. B. GOUR: And that is why
ryou are not condemning this report.

[ RAJYA SABHA ]
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Pror. A. R. WADIA: I have con-

demned what needs condemnation. 1
can't condemn the whole report be-
cause there are a few errors or be-
cause it is bad draftsmanship.

¥

Well, Sir, that is the real reason.
Further we had very long talks with
some members, some Vvery prominent
citizens of Banaras and one of them
had the courage to say that it is not
a students’ strike at all, It is engi-
neered by the people who are afraid
of this Reviewing Committee ‘fighting
with their backs to the wall’ They
have hired these people. That is the
allegation made. Right or wrong, I
don’t know. I merely say it for what
it is worth. And I am inclined to
accept that, for this reason, because
1 know the psychology of the Indian
gtudent. You can always argue with
them. They are a fine set of warm-
hearted young men, with a certain
amount of idealism. If you are rea-
<onable and if vou one reasonable
enough to accept their grievances,
when they are real grievances, they
will be on your side. If vou feel that
some of their grievances are unrea-
sonable, you can still argue with them

for half an hour. for one hour. for
two hours and ultimately, you can
bring them round. ‘

Dr. RAGHUBIR SINH (Madhya

Pradesh): Why not try now also?

Pror. A. R. WADIA: For this rea-
eon. that thev are not students, theyv
are the agents of certain other people.

There is another little thing which
I would like fo refer to and that is the
very biassed attitude of the press as
represented by the P. T. I. Whatever
may be the personal grievances of the
correspondent against the authorities,
one thing we expect of a news cor-
respondent is that he will be exact and
fair in the despatches that he sends to
his head office. When an important
communique was published over the
signatures of men like Igbal Narayan
Gurtu, Achut Patwardhan, Rohit
Mehta and so many others . .
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Surt H. N. KUNZRU: And Rajaram

Shastr:.

ProrF. A. R. WADIA: Yes, Rajaram
Bhastri and so many others, it was the
duty of the correspondent to have
sent it out straight, as a whole docu-
ment. But what did he do? He struck
out the one paragraph which has
something to say in favour of the pre-
sent Vice-Chancellor. Ts it fair? Is it
mnot hitting below the belt? How can
we have faith in these newspaper
reporters if they do not do their duty,
and if they manipulate things in their
own interests? The Government is
giving, T understand, a very big grant
to the P. T. I. and very rightly, but
i trust the Government will see that
they at least get an explanation why
this distorted version was sent away.

Sir, before I sit down

Dr. R. B. GOUR: By the way, when
did this happen?

Pror. A. R. WADIA: Very recently,

I do not have the document now, but

it happened very recently, during the
« Jast three weeks.

Before I sit down. I should like to
refer to one experience of mine. It
was in the year 1947-48, We had
gained independence. We had gained
freedom. By fthat time I had
the complete confidence of my stu-
dents. I called them together and told
them very frankly, “You have played
8 very important part in helping the
Congress party to achieve our free-
dom. The country is grateful to you
for that.”

Dr. R. B. GOUR:
party?

Pror. A. R. WADIA: Yes, the Con-
gress party. Then you, at that time
belongéd to it. Everybody belonged
to it. There was no other party at
that time.

Dr. R. B. GOUR: 1t was the Indian
‘National Congress.

Pror. A. R. WADIA: All right, the
Indian National Congress which we,
in short call the Congress Party. Even
today it is the Indian National Con-
sgress, rightly or wrongly.

62 R.S.D.—6, N

‘The Congress
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Sir, I appealed to them and told

them. “This is the time when you
should dissolve the Students Con-
gress. Go back to your studies. Pre-
pare yourselves for the great tasks
that are awaiting you. You are going
to be the future leaders of India.”
They agreed. 1 felt it was a great
triumph for me. Fortunately or un-
fortunately they had to go to their
political masters and the Ministers of
that day would not permit them to
dissolve the Congress. That was my
defeat. And I venture to think, with
all the events of the last ten years,
that it was a defeat for the country.
The Congress Ministers, flushed with
success, would not see beyond the tip
of their nose. They could not see
what consequences they were sowing
and what they were building up by
encouraging students in this sort of
life, N .

Well, Sir, I have still faith in
Indian students. 1 have served in
South India. I have served in West
India and 1 have served in Central
India. And everywhere my expe-
rience has been the same. And in
spite of my apparent failure, I still
have faith in the Banaras Hindu Uni-
versity students. And I still believe
that if they will only be left alone by
these people who are afraid of facing
this Reviewing Committee, the
Banaras Hindu University has a great
future. Sir, we all know that this is
only a temporary measure and a
great and comprehensive measure is
going to come.

Dr. RAGHUBIR SINH: In how
many years?

Pror. A. R. WADIA: Well, Sir, in
my own interest, I want it to be within
six months, because I find it very in-
convenient to go all the way from
Bombay to Banaras. But I leave it to
the Government, because they may
be having their own difficulties. I
don’'t know. DBut I do hope it will
not be more than one year.

Well, Sir, this University is bound
to get its autonomy. What I mean by
autonomy is non-interference by
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Government, and I accept that prin-
ciple even if the Government pays
-money. But I do not mean by auto-
nomy this blessed principle of elec-
tion which creates parties, which
creates groups. The Banaras Hindu
University is not the only university
that has suffered from this disease.
- We, in Bombay University suffered
from the same disease ten years ago
and the Government of Bombay
appointed a committee of which I hap-~
pened to be a member. And we came
to the conclusion that the principle
of election should be reduced as much
as possible in the university. That is
the only way to restore health. That is
the only way to permit the teachers
and the professors to devote them-
selves, their whole time and their best
energies to the task of teaching and
improving their knowledge and carry-
ing on research, instead of frittering
away their time in building up parties,
caucuses, in canvassing and getting the
support of students to canvass for them
which is a very unhealthy thing. And
when this comprehensive legislation
comes into existence, I do hope some-
thing of this type will be borne in
mind.

Well, Sir, all of us are interested in
the Banaras Hindu University. Whe-
ther we belong to Uttar Pradesh or
not, does not matter a bit. Banaras
has got great traditions. It is a great
centre of Hindu culture and even to-
day, it is the cenire of a great uni-
versity and this great TUniversity
stands for the whole of India. Let
us not look at it and its problems from
the standpoint of this province or that
province. Let us look at it as Indians
first and Indians last.

Dr. R. B. GOUR: Sir, before any
other hon. Member begins his speech,
may I make one thing clear? I think
Prof. Wadia seems to have the com-
plaint that I have not said anything
condemning the students.

Pror. A. R. WADIA: It is true.

Dr. R. B. GOUR: Purposely I have
said it and I have said it {o Prof.

t
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Wadia and also in the House in so
many words that it is only the Ayur-
vedic College which is involved in
this matter. So let us separate this
business and let us tackle the two
problems connected with it. That
solves the matter. That is all.

Pror. A. R. WADIA: They are doing
it.

Dr. R. B. GOUR: That is exactly
the point.
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2@, faeg ga<i #1 297 &1 97 UF
FAT AT 7T 7€ & 1 34 (@AY & w7y ®
q( ) AT FIE TFA, FTAT IF 147 &
ar aga & Pl wpared freag g
TF AT FAOE F7T AT TZT AT
Sq% §T A 1 (v A ag e faaedf
F fav oz @ mar o faaef 1 oo
foram 1R 3% 9% 87 Far 6 ga waar
fae <31 wT ¥ ad 99T & 7w
faaifadi «1 smagd g g, g
STAT §, I AT AT, FET A Sraan
g AR aT & qrg Wy A A F
g ufadzd 3o foad feeifafas &
oI T REr F 3L ¥ A
ifeic ax W@ § 78 wgT
arard § | afsa feafs &1 gegaa
T HETINAT 31 A7 TE G AW H°
g57 &1 ws 3fe@d sawr adva 0
F1a1 3 1 98 famd) §7¢ 331 F % A
F1 17 gt oran § 1 fw vo fagrdt
AT 31 3 AT 37 famdr #1918 1R
¥ 1T FT F 737 7 7T 39 qEF I
F f/T wd AT ar ovF w7 fad
SITHNT | 37 9% 48 (7T Feraa Jra
3 3T | TF IF FEFI I WA F
AT QAT W GORAT TR TR ZVTIT |
7z wraer a1 wfyafal & aa gk
sfamfeai F are ardy anaf =y Faf
Fd | 11 & ) IRi w3 i 39 faan-
ot 1 7ar fe#raT 8, F 97 ¥ g9 w9
g Fzare} ¥ agl, g% &Y FAq g,
HIT 7 AATTF A 919 § | IFIT IF
fedt? fora #t MT 19 agf 17 A I
feqré #Y 2@ faar 1 fee om9d 3%
sxrfaa #3 faar s ag &1 sfeadid
Tifya w¢ faar | ag wgrgedt w1t rar
i asrsgm T e Faa d o
ga g ag Fr v g fF 37 gaafaay
F TEITHT T OF AT ANTEITE 1 A
I 939 %1 g fgear € faad Y, €

2704
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fast g o fymd grn oo oF gar
Fqzgu ) AR gdr § o Aea

gq<t 1 et fear sirar € 1 F say

IAATGT §, T HTT R T 3@ &

To TFo Tdo @rfedt : U
TR T 3@ A o

C oy dlo qi ¢ aFEET AT AATE |

. Y fgrg fomafaanam 7 wey weama® §
ford ¢ gaT Ay ¥ qoff foat F
9y - oy wiama wemaw Agi F weid
g3 L EEEr ARt E ol & F97
AT TA E 7 9T 9% W A A
adY srar § 0wl F ag fesfaaem
fafswrq &9 @ fewa & | Feara & frmr g
fo refy werdt Prsier R aet g & Afa
2@ | AGY HTAT § | 3W HF IAF AT
qk o9 gL E | qTEAR AR F Y
s AT @ & 1§ WOy qa

" aTEAT g, Oaea (afwex www a@w
T8 €, afw g W § qeAr Frzan €
& wtg Afrafae &, arfa faaae €,
gzvam afrafed €, @sag AT fagz

F goftfrafor 9w § 9 9 ar
fareelt, s &sr & @ gE €,
7 fo et o saferm § 3t #
R frad weaaw 8, MR fremft
g A fove F=T § T 39 9T

AR AT € 7 e Rw & off faedl §
FRI feaa &, a7 FRO FT FE AT
IST & STZA | gH ¥ 9@ &, T WK
HIET TF F AT HH WY g T
CEARAIEI TAAGH IAGRT W FQ
Farfee gw ol 919 | T¥ AN & =
#, OF gETarfEt ¥ @y 7 Fr
T T Agd AGAT T AT AT

g | fooe # wg ot faaor fomr am
& Faft & ug faxafaaem 7 grar
FRT & fazafaar=a 7 gar a7 § wear
g foF o =gy grar | & #9E Fgar g
& #rlr T80 7 TR ARG B

{ 10 SEP. 1958 ]

(Amendment) Bill, 2706
1958

Ty &Y A wr=agr YA afRw S I
H18d § a8 AT AGT &, WA I FF
ggU § AITE | A § vt wd
O A WX qEET A1 @ T
WrATA faRadrg 1 qor W #73 oR
IR AT A Q@Ir | qg W=y wy
ara § fF fF ara A A Foqar 79
g7 d Ay awa arar § | W9 HLTgEY
g, i T § WA T 4
T FAI! F AT GIET § ITHT T A7 AT
Fr U5 & | Afaw o faao & gy
THACDT FITH T &, TR AR
it & | Ay Fft Gon AT gt 8
fF z@ faavw =1 amEe s 3@ 98
g | it faaor 7 o7 aog Sufeqa &
T g 3AH dFe afvaat § | @ gt R
ST oy afemd femm § ar &Y
fFar €1

wa, g9+ giafq et e fer
FAEY FET & SABT g 2@ T |
g\ wavy afafy 9 R a9 g &
o & S & W (9 & Y gee
gARa o @UET A AT F 1 F
g qa NN AT agHG TU4 9T TEd
g1 S W gIEl |/ Y i awgfeafa &
SHaT WY 3| Ao 1 IR ¥ oF arew
I W & [ oA & ey &

o A, uwefas =ifger v
(—%fwﬁﬁé,wﬁﬁ%m@ﬁ
& 5 97 ¥ 3 geT I AR F
foreit & & 1

frafemi & am2 7 o & Iy M3-
T FHT AT g T 34T Y oy 2y
A | 9T T 9 FZ-T AT AT T
FA MMy fafrargd g ag &
AT FTTT AT § 4 s Fafrat
g¢ & W ST 3R &N SO g ¥
wof foet & § | 9 a9 "= wv and
qrerw 2T & fo6 Sor R & o fore &
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[5fr Ero arug]
vt v frgaa & o e war 7 SR
&gl war & & o o W g, wmrer
T At A AE § AL AT AT
JGT F § @G AT 53T TGN
3 TF FF 909 F2 3 fF 99T w=3w
& gt foati & @t | ' o §, )
2, TR §, 7T X, TAART FG & AR
e 7z 5 gard & o) a9y Fme
(AT I3 FA18 & FIT 99 98
AT g S F gar aRafa g 1 9ax
N3 & @t faeti & ST aga avaed &
Y g g & afmi et & framar
TT AW IF F FIT TG FIA AN FI
T | T AIIET TIAT & | TS ATTHT FHST
g | AT F WS & AR 7 Y § fdaw
FTAT ATEAT § |

(Time bell rings)

# =igar § & w9 g oSver a9
FrIT )

it gamarafa : (u e drma &1

5T @Yo uid : F §, AfHT F A
oreT guy TEar g | a0 feafq ww
sfgaa A7 g A F qHRE R GE

st gegwiefs : o= fme o §
Sl

st o qT€ : FHET F FUST &
TR 7 & faagw s Agar a1 @ &
FgAT ATEAT § FoF TR WILqaw § oot
o Y g feest W g Ay faer
sy f AT IHFT AT F7T &
I WY1 §F AT A § T g
fazafamerm & a9 W wfs 7188
& |feq 92 § gl wfa §n
Y feey wran W § g|Et w©F T @
S | i e ardy 3T 3u gt
ATTAT a7 g8 ATAS IAT T HT HATWT
# STaea T M348 T H | 797 5
from § @ @y AE §—FAE a1
F agd TarHe ¥ o I a1 fF fara-

[ RAJYA SABHA ]

(Amendment) Bill, 27c8
1958

feaa & qgarg &%) W qEEs
g & 7% | W ag wfEd Wy
farafaaran § @1 fox sfaw wea
FHLT gaT =1l oF | 3T FHET F
Tfad AT T@ET T qAE § FHifE
FaR feedl A9 WIS T W exfE A
& | a1 F Sud fazarw AT g

Mo F3eT o Qo aAThed : »iT wEW
ar fewt aae &

sfi do qog :  queA ¥ fag ar
9 T qEEG § At fgeLr-amy wg
& | 7T &7 e 2, faard #T A &
T & wifs o7 e g, sga @
marfgar & v §, gwaae fogmaa &
AT qOWEA W dga €1 wartedt
g< & afem ag #0e fewg feafamrrery
7 g1 7y | fazaara Sft & wfe w7
T TE fRAr H AT ST AT FoqAT
FT ST T f@=r gor § SHFT T
FE TG TE | ,

st sreter® a7 @ IGHT BIE AT
Fq&AT Ag! T |

=t ware ag $a ¢ 3 feew gt
il

{t @Yo TTOF : AT TEH TR HrE
TIRAEAT TG qHEAT | qA AT §
T AMAAT STo dle QHo AT Fgl
Iq SN A 45 wa 91 # fafeaa &7
¥ I §, § AT qrEr § AR F
TETEr 3 FY dAR E T g Oy
T gEgT § A SEA g S ey
qATT &, 9 AT & | qF 397 B8
qRg T § A A uF 7, dwS) wrafi
FI Iufeaq FT aFar g fqawy wardy
3q ¥ A forar 1w § AT 99 USTAG
& ag= 7gt faor mar § 1 oY wawy &
¢ & wive s enfa o gufead feg ma &
3§ qwaehl § | fasd o avw & eqfa-aat
FY 6T F TR faazer &1 qar F faan
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T § | Ag E AET A § S ae
god gafeaq &g w1 &, 3 a=w & av wdh
zafad St awT § § F% 9l 9% o
GG E |

Tro THTFSOT FT T 771 F1 75
& 1 & TTo ITATHFSN H1——F &Y T AT
2 IART TS Y TGATE AV IF A
% araa-afe T & SR uF 77 aF gardy
T A7 § 1 7 7 Ty A1ear § R Sre
warger  faa afefeafent & o
g, FAT 9E 3 FIF BT WA T L,
3 Y 9TAA TE § ? a1 I Afefeatya
F1——f97 graa @ frzafagram & sgiq
&M qF faaT IAWT TG AW T A
ATaTgFAT & |

TTo FATATT AT FT T3 aTS 4T |
& wear § f5 &7 fastr 747 #1 waw
AT A qA T fraar g fr gw dw A
wfasy a1 R | §3 UF €I 97 IO
gy w7 dfed JEEETT Ag® &7
HIGT AT T ITE A FTT IT ATIT
FT ST FT IS a8 73T 79T 957 fop
g W & T T ¥ ;T FEET N
gHAT & 1§ grar o7 fF 377 47 foar
ST, Y9 Y ST § FATTZAT AT A AT
# gar o g ag fremm gg AR
gHfad § A1 WIE | Ao TN AT
F T & o199 Far | 9 AT F T A0
FAYS TEY 2 TFATE | ST JATATT AT
FT § AT §, 99 I99 1T W #§,
TIST 9 AGT AT ALL & | STo HATAT
A1 SUT Nag &  gfsdw  Aiaw
waqT F JYWT 4 | 48 ATEA
@A oA F AR AT
W o AT EE T AGT THAT AV
AT IR ATAWA 7BAT AHqF q6T
far o ArzE-aigaT g gl e
ferar =T a3 faar | A &y ad
&gl ST & & qeag M faear §)
i Mifarg ArEd A FAIATTEE
IZIE ST | € &9 A 19 T

[ 10 SEP. 1958 ]

(Amendment) Bill, 2710
1958

T¥ § | 9% 737 F7 WiIsgHav A4 § 5
ITHT ATH JTAT AT FTHT IR TAT 5T
TAT AT | SAF THFIT BT TIT Mg
% faar mar 91 1 37 faega fawar 2
for 9gia mmTTy foar a7 | 3% gag §
34 AET & TI F qTAA faeay fraar s
TTIHT AT a7 & 7 & qgr W
T 2

=Y siterag aweit (fyere) « oAl
T 9z 99 grar g |

it o o102 : AT &Yo FYo THEATH
TIAT A T DT S 2\ T IF 98T £,
T AR I FAT F ATHK 117 £ R
IEIA FUT FA 7 TF AT ¥ J7AT FY
oA fi5 FpdT SFTT AT @3z § fgmmr 7
AT 1 3R IFIA 2@ 39 7 7 AT
TEY &1 AT § | I 98T TAT IR
forgar =y & 1 7 frzafrarem & 9w
gFUETAT A, 37 feafaqi 7, 737 wn
AT & | T ITF § Fg0 AT 918 o,
zafad T 9% 73 | § 77 ¥ FF, qr49
s qar 7 &1, &  gfafad otz
Figaa & IFHEALT | F AT T FE
foF ot wfyAss & 37 a5 @AY
fafrezv @@y armT 7 fag @ o
e F &7 gAratadr gigw wfwwT F
TeAA g1 ST R & A = ot | Ry
{3 g1 AT ATH IEHT 7FT FCRTF
HYZ T T T § ITHT HAT HIA F |
faeradt & g1 F1E g T8 7

qTAT AER 29 &l F91 Ig T
st & 1 wTATT AR 3 AT A foraref
@ g F g fazafaarerg &1 faarat
agt g, e faamdis @1 fadf g o
TR AR F FT HATTH, FaJr HY7
foremref fraT TG FW 4, 30 fagr &
farg fasafaaera & g S@AT "0

Y ATy T W B F AT 4, T

FE g TE E | M I A T G-
wfea A F5% # fFam frerdd q 1
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[5fY &ro aroe]
ﬁu“rtﬁtmmg‘mﬁgfaﬁm
T AT g7 | T faamedt amewy F
fF 3 <F, wreamis ArE F 5 T, Tasi-
Ffea FRT AT A7 5 F 1 T 7
g vE g | A Ty faga WA A
TIAATAT § 8 FTX0 710 78T & |

o TS v feafa ;= 8 7 W

FA AT G ! AT TF HH FT T
fra gu & Bmd qa am afazs§

| U USRS FHET FY AT A7 g @
foed @ @t arfedzs § 1 @aT 1
FE ATTFI TG 2 Torg 39 F fom
foa e &7 #feg v uelgfes
FRET AT ANGHT FAg Ao

It has got no meaning, meaningless.

A TRM F1 70T T T Foe [T HIT
gAatadT &1 /@7 F9E FAT ¥ |
uRtfed S Sy "N aERt @
IR AT EA A W RN I AR A T
HfaF gl dgar =rgar g | Sfem agay
I JA ALY & | v aga e W
FHY FAT {7 AqATfOT g srar &

oft oey ot 2 gaETE W aY
ST 2 .

*ft @Yo Q103 : F 1Y FF, U AT A
R ST WEEH gHT | waw fmiw
% ferd gfvatadt wizw Ffags & Jaaiw
T @ FW § | IT T | a9
fone & #9EY § F37 5 Frmyreft i
F FALT A 78 q9e Brar & B oo
T ¥ 0% OReT ST wi
T g #3371 gfrafaey qv et
ST ferater 761 8, @ Az g &8

0T AT Fr S 7= Ay T
Sua #F A5 TTAT AL §, a7 Aoy &
o aE Wy € fF md s

{ RAJYA SABHA ]

(Amendment) Bill, 2712
1958

forepr sraw ferga o & & =g #Tw
adtw & | dfew fa = & g5+ A7
frar T § @y wargfa fafa av
I FT A F AIHT AT FT A0
g 1 3w ax faafq @0 @, o &
TSy % k

orfy fverr 9ot 7 faenfaa & @ &
qET 797 A1 A g Fagewor fwam
forrfort & o=gi aga ¥ fRar &1 F
o faefaal § w g1 # Fear g, feg
ferzafaarer & o & A5Y 7 § 9T &7
o foe) & § S99 avs § E | AT By
fegfg #=m & & mroest @qmar g 1 Mo
AT A AT Wowmv & FFAET 9
Z @t A I frar § 1 wgd faw e
¥ Frantfoual gra, @<t & g14 AE¢ AT
foorr w7 & | WO Y g7 A Ty
TAT @I E | @ FAS oAt & &l q
R & | e oo fAwTer €, MaRT FW
2, fifew 7@ §, 7 g A §, Frar w1
areq Agt et w1 fred ady, G
FaT 78 AT, 7 feely wE A wnifa R o
srgg < feafy 2 3 sy 3w foe
F 7T & ) FE A gEE Fhe 9w
grete AT 8, o9 TeAT & Wfer )
et fF 2 1 39 R O SR §

oot & feurfer R &, & maey agreT
ATEET § | TR AT S faa iz Fifas §
65 gEE qEH AR T WX I &, Wl
& & | gfafady 7 71 f, oy ade
%< fauT ) @ WY o=, 9 SR |y
& 1 e Fifaw &, exfawe Fifas §
gax wmas faaneff ) fam @ &4
5 aw AR ww fAeew awar
ATEal § | gAR uF Ay & 9 fr afsas
grg s b W g e &

&, 599 79t T qarfae adf &) &

d AR ATF AT @ 4 | SN T, TR
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ATHT AR 19 T gfaafeey F71 wmar )
4 Iuq Fe1 5 g7 99 fazafamem F &
Sel & AgF AEEIZAET F qgf AT FW
& Fa1 grER e a8y femera § 1 TF
aag a1 forg faeafaame & fomrrdft
fom & 7 I F, 985 1T ¥ w5 4 5
# ferg Forafaeery &7 ol § 1 o
I AT F g FT HF GHT 48
wgrg W & faEe # oader @)

Afow a9 F ATIY ag FEAT AN
g i Faarfet st asT fos fear wan
g, & e a W Er ) i g
ahre FET TR | FaE R s g
f& afewr, TR, 7wy, Fafar
TG, T q forer o &, v & g
W 3T Ty 7 feaatal & 991
g€ & | ¥ W7 a9, WA F WA Fg
T, TR § {vE} UF ey
arfee ge & | g ag s fer S
2, 994 IET & UF WIE Y FIE T §FET
frpaa &< faar & 1 am #fegm ar «
a4 | AT § w2l qATraT gl gea
g | Aoy s foredT Wofrery 59 R gHT
FFprIARE AT 791 fF = A § argw
ATGAL T TF & a7 ¥ 7 FALT F Jra%
& M aaz 7 § 3% Feaare gl
¥ foa fed @ € 1 @t 9 anfae
F TE G A a% | (I FY AT
FaT S AETYRN] & 919 IF A&l Y, FAq
g7 oY, FOST TG AT, qATT ARL A 7
for #i =gt Sufeaq frar o

TEd T H A Y FEAT AT §
o et 7 ok Pt et &1 et &
Y fee & ookt a1 € 1 @59 ¥ e
fad g Y fag & ST v fea-
zifedt & feg 7 & | og fdE s & =
LA AT T &, Al Arew
EYY 2, TG ATAH EAT 1 T TR
T 9 ;1qq 5 fdas Suferq far
& SO 99 TF TEEA AN 99 & |

[ 10 SEP. 1958 }

(Amendment) Bill, 2714
1958
# q1 fash Hgr Ja7 o JTATERATA AZE
FT q<E 39 @1 § | gafag 75 qmn f
AT W F 7T oAt F A F g
HT IqT T FT A WA aTAT §
g I3 QAT TATH g | g FTEAT AT
qur X &1 Al IEH! afawar § "
yafefad § « % o9 & g Fraed v
12T § 5 w1t & v gure weafa § &
Y St 679 & @A T | F oy g
FEAT ATaT g B teve ¥ 5w wyw
farzte & TAT T, TR I AT AT
U qE—HI 98 AW &7 5 FE
AT 389 o o §— N 7Y & Farefy
g | g7 FATAE F AT &@dFqr B TG
wifa gd suq afmar st oF fw wfa A
AT AT T @A # fagy & gagw
dfeq g qiT afemr & & wF anr 9
YA gL IF ©T F1 AET 341 & | A
T 1A 3@, TN gAIR SE
q T AG) AT AV ZT T qrAT & | 7T
FHIR FAT I AT & o Frar #7 g%
7 g0 TS @aE Wi eyfatad ) /Y emge
Fr HF Frang 6T ugd § 1 zq afear

& ;g gy 2faq | Gaw & sy afgg

FT AT AT W 3&T § |

zafad g HEIEN] F1 A g
AASHTT FLAT § W 47 FgAT A12ar §
fe oz foaos 7 faxafagrem & fag, =
g & fog, 7 3 oW ot dafa %
faa F47 waFTiT g aFar & 1 farer
= o ¥ F I'C A aafrma =7 ¥
ug fraza 9w f5 e oy
s § 5 facafmew & wfe &),
AT AT UL AR & (& Fazataerrery a7
FATATELT TE &I, I AT T AT g1
fs faafmaem &t s3fg &, Swr
gfges WA TR 9T I, a1 IgHT
FAT IS T ATTFFAT & | § A9 &
ag frdea Fear =mgar g f5 F 37 o
wvaedl F1 oA § | oy faeg -
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faarra & faamat &, @ma o9d &1 S
g WoE ST AHarg | T L L

Mr. DEPUTY CHAIRMAN: That
will do, Mr. Pande. There are still
22 names before me, 14 from the Con-
gress side and 8 from the Opposition
side. If every Member goes on taking
half-an-hour, there will not be time.
Even supposing we sit through lunch
hour tomorrow, we will be left with
only 64 hours. I would request
hon. Members not to take more than
15 minutes each.

SHrRI JASWANT SINGH: Mr. Deputy
Chairman, I have very intimate con-
nections with the Banaras Hindu Uni-
versity. I have been its student for
nearly 4 years. Two of my brothers
have also been graduates from this
University and apart from this, my
late master, the late Maharaja of
Bikaner—Maharaja Gangasinghji —
was one of the founder members of
this great institution and with the
help of the late Maharaja of Dar-
bhanga and the Igte Maharaja of
Bikaner it was possible for the late
Pandit Madan Mohan Malaviya to
establish this great institution. Later
on also it was my good fortune to be
the Private Secretary of His Highness
for about 12 years—from 1928 to 1939-
40—and during this period I had con-
nections with the late Pandit Madan
Mohan Malaviya and whenever the
University passed through vicissitudes,
it was the late Maharaja of Bikaner
who always came to its help finan-
cially, politically and also with the
then Government of India. In my
capacity as the private secretary, 1
had to deal with this case very inti-
mately. Therefore, it is but natural
that when the future of this institu-
tion was at stake, it was a matter of
very great concern to me. If the con-
ditions have gone bad, it is but right
for the Government that in an insti-
tution of this nature which is of all-
India importance, that those things
should be remedied and the aims and
objects of the founders of this Uni-

versity should be kept in view and
the conditions in this TUniversity
should be put right again. The

[ RAJYA SABHA ]

(Amendment) Bill,
1958

Government took care to appoint a
committee to enquire into the affairs
of this University. As far as Govern-
ment was concerned it took care to
appoint very eminent men, both edu-
cationists and public-workers and
administrators and it was expected that
the report from the members of this
eminence would be very useful,
throw some light on the state of affairs
and this University would again be
in a position to serve this great coun-
try. So far it was all good. In this
connection I very -carefully went
through the report of this Enquiry
Committee. I read every line of it
and indeed I found it very painful
reading. I wish that if this report
was to come out, this Enquiry Com-
mittee was never appointed at all,
Even if the conditions were what
have been stated and depicted in this
report, they could have been fair to
the University and its good name and
reputation and the services that it has
rendered during the last nearly half
a century and they could have put
the same thing in a diffe-
rent way but the method they have
chosen and the Ilanguage they have
used are a matter of very great
anxiety to the well-wishers of this
institution. If this very Committee
is appointed to enquire into the affairs
of other universities, then only we
would be able to see what their
report would be. You spoil a case if
you over-emphasise the matters or you
go out of the way to harm an institu-
tion. The members of this Commit-
tee, as I have submitted and as every-
one in this House has submitted, are
very great people, eminent people and
therefore it cannot, for the moment,
be thought that they will go to the
extent and the 1limit to which
they have chosen to do. I am fully
aware of the predicament in which
the Government has been placed
when this report reached their hands.
The Minister stated this morning that
he was wondering whether this report

2716

should be published or not and he
was quite right too. 1 can well
understand his feelings but having

had the report from such a Commit-
tee, this could not be kept as a con-
fidential matter. It would have other-
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wise leaked out but it has always
remained a matter of very great regret
that the Committee, for some reason
or other. was persuaded to put the
report in the words in which they
have done. There is no sphere of
activity of this great University which
they have not criticised in the strongest
terms possible and if there were
harder words available to them in the
dictionary, probably they would have
employed them too with very great
pleasure. It seems that instead of
expressing regret, they have enjoyed
the bad things they have seen in the
University.

It will not be an exaggeration if we
were to say that either they went to
make enquiries with a previous bias
or prejudice or that their ears were
already poisoned and that they just
did not care to see what service this
University has been rendering and
what were the good points in the Uni-
versity. They just went out of their
way to find fault there and the
manner in which they conducted the
enquiry is not also clear.

Dr. W. S. BARLINGAY: 1Is there
anything untrue about that? v

Surt JASWANT SINGH: May be
stated and have been stated on the

. floor of the House.

SHRIMATI T. NALLAMUTHU
RAMAMURTI: Does the hon. Member
attribute motives to the Committee?

Surt JASWANT SINGH: I did not
quite catch the question. Because of
the shortness of time, I am sorry,
Madam, I cannot give ground.

Sir, I would compare this
with Miss Mayo’s book, ‘“Mother
India” to which Gandhiji gave the
very proper name “Drain Inspector’s
Report”. This report can very well
be considered a Drain Inspector’s
Report of the Banaras Hindu Univer-
sity. Sir, there are a whole series of
subjects on which the Committee have
reported. There are the national
character of the institution, the
appointment of teachers, the discipline
of the students, law and order and so
on. In view of the shortness of time,
it is not possible for me to go through

report

-
!

[ 10 SEP. 1958 ]

(Amendment) Bill,
1958

each item but take the question of
the appointment of the teachers. My
friend, Mr. Raj Bahadur Gour, by
facts and figures, showed that the
number of teachers in this institution
from a particular region was not very
great. They come from all over the
country. The students also come from
all over the country. You can take
any Central institution and compare
the figures of the students going there
from all parts of the country with the
figures of the Banaras Hindu Univer-
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sity. There is naturally congestion
there but the University
cannot be at fault. It has got

great buildings, many big and spacious
grounds and, within its capacity, it
has built many many hostels. If the
U.P. Government was not in a position
to give education of the college stan-
dard to a large number of students,
the University had to take this stand
and in this, the University is not
much at fault. However, Sir, I would
submit there are two or three things
regarding which I have not much
fault to find with the Government.
They have been put in a predicament.
They do not know how to get out of
it as a result of the enquiry. Sir, it
is a matter of very serious concern
that inaccuracies have been commit-
ted by this great Committee. The hon
Minister referred to certain minor
inaccuracies but there are many in-
accuracies. In para. 40 of the report,
the Committee is mot prepared to
accept the services rendered by the
students in the freedom struggle.
They say that the last struggle was
in 1942 and that now, with the Bri-
tishers having left, there is no more
freedom struggle but they fail to
understand that the traditions are left
behind which would influence the
succeeding generations. Sir, I would
submit that the services that this
great institution has rendered to the
counfry are unparalleled. I know of
other universities also. Even though
I was not a student of either the
Allahabad or the Lucknow Univer-
sity, as a sportsman of the Banaras
Hindu University I have played many
games on the playgrounds of Luck-
now and Allahabad Universities and
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I can say that the discipline shown by
the students of the Hindu University
can be compared to any university.
This applies to the services rendered
for the freedom struggle also. When
the students of the other universities
dared not raise a finger we, both
teachers and the siudents, put our
whole weight to serve the country. In
the short time at my disposal, I will
just give you an instance. In 1923,
when the Congress decided to fight the
elections under the Swaraj Party, I was
a student and one Professor, Professor
Telang of the Banaras Hindu Univer-
sity, was contesting the election for
the U.P. Assembly. The Congress hLad
put up his student of the fourth year
against this Professor Telang. He was
a great scholar, a renowned man but
the students were goaded by the CTon-
gress leaders of the stature of the late
Motilal Nehru to fight Pandit Madan
Mohan Malaviyva who was sponsoring
the case of Professor Telang. In the
Town Hall a meeting was held to
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which Pandit Madan Mohan Malaviya ,

came
Telang. We were advised that
the country, an institution was
nothing, discipline was nothing and
that we should disturb the meeting
and stone the meeting. Actually
stones were thrown at Pandit Madan
Mohan Malaviya and he was hit. He
got up on the table and literally
turned the table in favour of his can-
didate. After him Pandit Motilal
Nehru spoke and eventually the stu-
dent won by a thumping majority.
What I would like to ask, Sir, is as to
who is responsible for this kind of
discipline? It is the political parifes,
whoever they may be, which have
created these traditions in this insti-
tution to fight for the cause of the
country and you will notice that they
did not spare even Pandit Madan
Mohan Malaviya who was the soul of
the institution. He was stoned by the
students. This is the tradition which
has been going on and in subsequent
struggles also, this has been the tradi-
tion. The Committee in para 40 of its
report puts forward a very queer
argument and it says:

in a procdssion with Prof.
for
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“To put forward this as an argu-
ment for the state of thorough in-
discipline in the University is to fail
to understand the essentials of
proper conduct and rectitude”.
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Then, Sir, if the institution was so
bad, I fail to understand why they
were afraid that this report should
not reach the authorities of the Uni-
versity? Sir, section 5(4) of the Uni-
versity Act provides that the Visitor
may address the Vice-Chancellor with
respect to the result of such enquiries.
ete., but the Committee recommend
that this should mnot be done. I do
not know that fear the Committee had.
Is it their fear that if their report
reaches the University, the heavens
will fall? If they were clear that the
position of the University is as bad,
then certainly they should have the
courage of their conviction, when they
were so eminent and big people on
this committee, to face the music and
tell them that here they are wrong.
But they were so afraid that they
recommended that this report should
not reach the authorities of the
University even when they have made
such serious criticism against both the
staff and the students and the authori-
ties of the institution. Sir, we would
have expected, when such things
have happened, and the law and equity
required that every accused should
have the right of being heard in this
case. How can the Vice-Chancellor
and the Executive Council be depriv-
ed of an opportunity to submit their
explanation? It is an ordinary thing.
And in the end, after signing this
report, the Committee has put an epi-
logue. It cannot be understood why
they were frightened. Frightened of
what? I mean, their lives were safe.
There could not have been any revo-
lution; they would not have been kid-
napped by any authority. They have
done their duty, and having done
their duty, why were they afraid of
anybody? And in the epilogue they
said—after submitting the report—
that “It is not surprising even before
steps were taken to draw up the
report, there should have been repre-
sentations made to the President and
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agitation should have been set up
regarding the composition of the Com-
- mittee, the manner in which the pro-
ceedings were conducted, the defects
in regard to selection of witnesses and
the receipt of memoranda, etc. We
.are not surprised at the insinuation
that the Committee has been guided
by the Vice-Chancellor and others
,connected with the University”.
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It is very surprising and therefore
.a report of this nature should not be
taken note of. If has done very great
harm to the country and to this great
institution which needs full support
at this time. Sir, I would like to ask:
Which is the uvniversity, Centrally-

..administered or otherwise, in which
defects could not be found? I mean,
there are Central Universities in our
country where you will find even
.anti-national activities are carried on
under the eyes of the very Govern-
ment. But Government dare not take

" .any step. Why is it that they do not
appoint committees to go and report
on their affairs? The one thing that
«cain be said of this great university is
this, that it had always been national,
it has maintained its national charac-
ter, and as long as it exists—and let
us hope and pray that it will exist—
as long as this countiry exists, it will
«continue to serve the country. But
it is a matter of very great regret—
and it is deplorable—that against ins-

titutions where even anti-national
ac.ivities are conducted under the
very nose and eyes of the Govern-

ment, not a little finger is lifted. That
is a very sorry state of affairs.

Mr. DEPUTY CHAIRMAN: Please
wind up. You have taken twenty-
five minutes. Thirty minutes have
been allotted to your party.

Srrr JASWANT SINGH: Just two
minutes, Sir.

DEPUTY CHAIRMAN: I
to

Mg.
believe you have another speaker
speak.

I

Suart JASWANT SINGH: You will
give me two minutes, Sir, and I will
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Sir.
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Now I have gone through this Bill
which is before us. I have got no
fundamental objections to the BIll
But one thing I should say, that the
Government has been influenced very
badly by this report and all the per-
sonnel on these bodies are nominated
as if it were a department of the Gov-
ernment. Well, it amounts to that,
but I do hope that the Minister and
the Government would not consider
taking this great University as one of
the Government departments. It
appears that they would treat it as a
Government department, which should
be avoided. It is on a par with other
universities. Its autonomy should be
maintained. . ’

Then, Sir, one thing more I have to
submit and then I will resume my
seat. It is this that on the Court
there are a large number of donors,
and very big donors, and they are
life members. They have given to
the University lakhs and lakhs of
Tupees. Even ai presenl the budget
of the University comes to Rs.
2,01,65,126; Government contribution is
only about 25 per cent. that is, Rs.
55,19,515; 25 per centroughly isthe
Government’s contribution, both Cen-
tral and State. The remaining three-
fourths come from the public charities
and public donors. Apart from that
there are living life members on the
Court who have glven lakhs and lakhs
of rupees, and they have completely
been eliminated from the membership
of the Court. That is a thing which,
I hope, Government will take note of
and see that their interests are not
overlooked. Otherwise, Sir, as far as
this Bill is concerned, well, the only
thing is this that more or less it has
been taken for granted that it is a
Government department. That should
not be. Its autonomy should be on a
par with all other like institutions and
let us hope that a new Bill will come
soon where the objectionable things
will be removed and a healthy atmos-
phere will be allowed to prevail in
this University and it will be allowed
to serve this great nation according to
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the ideals and aims which were before
the founders of this institution.

Thank you, Sir.

Surr T. S. AVINASHILINGAM
CHETTIAR (Madras): Mr. Deputy
hairman, let me repeail the gcod
note with which the last speaker end-
ed. Let me hope that this great Uni-
versity which has been doing great
service in the past will continue to do
the great job by way of training our
young men for their {future. This
Bill itself, in my opinion, is an asser-
tion of the power of the people to set
things right. To my mind, Mr. Depu-
ty Chairman, autonomy of the Uni-
versity is a very:- sacred thing. If
educated people, people of eminence,
people of erudition, people of educa-
uon, people of culture, if they cannot
be allowed to do their allotted jobs,
then indeed it is a poor state of affairs
In our country. But still there are
tumes when certain crises have hap-
pened, and when those crises have
happened, certain extraordinary
actions have been taken.

Sir, many things have been said
dbout this report. I am very sorry
that this report had to be made
against this Banaras Hindu University.
The Banaras Hindu University is a
very great institution founded by the
great Malaviyaji. We, who are far
away in the south, have very great
esteem and veneration for this great
University and many of us have had
and are having the benefits of the
best. education imparted there in the
different subjects. When we first
read the excerpt from this report in
the papers we said: What is coming
on us?

Mr. Deputy Chairman, today we
have student indiscipline in our coun-
try and there is no subject which is
more discussed in this country’s edu-
cational forums than this. It finds
expression in various ways. May be
the reason for this indiscipline is to be
found in our recent historic traditions.
It is possibly true that the association
of political parties with the students
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and wice wversa has resulted in the
indiscipline. Maybe that we ‘who
were fighting for freedom then thought
that students’ association with the
freedom movement was good. As
soon as we attained our freedom we
ought to have advised them that they
shou'd take to student life only, as
long as they were students, that they
should equip themselves for the’
future and not involve themselves in
further party politics. Possibly we
did not impart that lesson. The result
was that later on political parties
began to utilise them for party poli-
tics, and till today that has not stop-
ped. May I appeal to this House, as
it has been done in Madras, where my
friend, the Education Minisler, sum-
moned a meeting of the political par-
ties so that all political parties will
desist from using students for politi-
cal purposes. You know, Sir, even in
one of the universities in South India
there have been exhibitions of some
kind of temper, as happened in this
University. The way to solve them is
to create the necessary atmosphere in
these universities, not merely by
bringing in this kind of legislation,
about the provisions of which I shall
speak later. But no discipline can be
brought about and no atmosphere can
be improved without public co-opera-
tion in the creation of that atmosphere.
The public—in a sense it will mean
political parties—should co-
operate in the making of
that atmosphere. So I believe
that some wisdom will come, that peo-
ple in Banaras and people all over the
country will learn that students must
be regarded as something sacred, ‘hat
student life must be regarded as the
period of preparation for future life
so that it will be a national calamity
if we allow students not to involve
themselves in higher education, in the
way in which they should. May I
also appeal that this should be a warn-
ing to many other universities so that
the people may know that the univer-
sity precincts are sacred and they
must net be uced for party politics or

With these
Mr. Deputy

4 p.M.

to serve their own ends.

preliminary remarks,

'
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Chairman, let me come to the provi- | munities; every State does that—but

sions of this Bill.

Sir, this TUniversity was founded
with two main objectives; one is the
all-India character of the University
and the other is the residential charac-
ter of the Univeisity. DBoth are laud-
able objectives but later on it has be-
come such, in spite of the speech of
my hon. friend over there—whatever
may have been the position in the
ancient past, many things that were
there in the old days were very very
good—that today from the things that
we see, from the news that we get,
from the information that we get,
we see that the University is gradually
losing the all-India character. Not
only is it losing the all-India charac-
ter but also the residential aspect.
The virtues of residential life are good
when a proper atmosphere is main-
tained. But when too many numbers
are admitted. when proper facilities
are not providad, when even the mini-
mum facilities that are necessary for
decent living are absent, then this
residential aspect becomes a curse and

that is what has happened today. It

is not good for us to blame anybody
as to why this has happened. It is
for us to take the thing in our hands
and see what can be done to improve
the position. Certain things that I
have read in the report have shocked
me. I am not speaking in defence of
the eminent writers of the report;
they are great by themselves; they are
distinguished by themselves and their
report stands by itself and it does not
require any defence. When I see that
in the academic field the professors
attach to themselves their own sons,
their own sons-in-law, their own
daughters-in-law, when these are
produced in one month, of 500 pages
by students, and doctorates are given
on that basis. I say, where is the aca-
demic character of that University?
When promotions depend not on aca-
demic considerations but on other con-
siderations of party politics among
teachers, where is the academic nature
of the institution? If the students are
not selected, if the staff are not select-
ed on merits—I can understand weigh-
tage being given to

/

apart from the legitimate concessions
given to the backward communities
if the staff are selected simply because
they will be supporters of a party.
that they will be valuable additions ta
the party, then I say the whote acade-
mic life is lost in this country. It is
no more a university. Just as there
are many temples which we have
been worshipping as something great
for thousands cf years but today we
find that the necessary atmosphere is
not there. We say, let the temples be
rebuilt and let a good atmosphere be
created, I think that is the way
reform should function. They may
have been there for thousands of years
but that is no reason why they should
ccatinue to exist. Many superstitions
exist in the Hindu society; they have
been there for thousands of years but
that is no reason why they should
continue to exist. Even so because.
that University has been going on in
a particular manner for a number of
years, that is no justification that it
should continue to go on just in that
manner. The point is whether it
serves the ideals for which it was
established, whether it serves the pur-
pose for which it was established.
What are the ideals of any university
education? Apart from the special
objectives of this University, what are
the purposes of university education?
Academic attainment of the highest
kind, a higher academic background,
that is the first and the most important
fulfilment of any institution for higher
education, and secondly, if I may say
so, the moulding of character, making
men and women who can fight, who
can lead a higher life, who can face
disaster, who can face difficulties and
overcome them with will and with
strength—these are the purposes. Now,
these boys and girls in these univer-
sities, they are the future leaders;
they are the people whom we expect
to provide future leadership for the
nation. The universities are the places
which are training the future leaders
of the nation and therefore we expect
to find there a certain amount of in-
tegrity, a certain amount of character,

backward com- | a certain feeling that a right thing
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can be expected and can be achieved.
If in a place like that we
find such things  what will
happen. Sir, I am very unhappy to
read this report about the students. I
am one of those who have lived with
students for the last quarter of a
century. I have spent the best part
of my life with them and I would like
to spend the rest of my life with them.
Our students are a fine lot. They have
intelligence; they have integrity and
if a good example is set before them
they can be moulded into men of the
finest character. What they lack to-
day is proper leadership, proper at-
mosphere in the institutions which
give that leadership. Any institution

2727

which provides that atmosphere will

turn out some of the best men whom
the world will envy. Those young
men in Banaras who are students of
that great University are no better or
no worse than anybody anywhere else.
They have capacity; they have strength
and they can be led into noble paths
but the atmosphere that is prevailing
there is not suitable for that. The
students were on hunger strike ‘he
other day; then the things—for which
I was not prepared-—that were related
in the House by my hon. friend from
Bombay, how the students choose to
allow or not to allow some of the
officials of the University into the
campus whatever may be their defects,
all these amased me and I am very
sorry, I am very unhappy to observe
that there is no healthy academic
atmosphere in the University. If the
facts that are stated are true that
doctorates are being given to sons-in-
law of professors. 1 am afraid that the
degrees obtained from that University
will not command very much respect.

So a crisis like this needs to be
remedied. Many times we get sores,
For the body to be healthy the sores
must be operated. People get appen-
dicitis, an incision becomes necessary.
It has to be cut off and there is no
other way. Even so, Mr. Deputy
Chairman, I regard this measure as an
operation that has necessarily to be
performed. Not that anybody likes
to perform this operation; not that
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anybody likes to cut off any limb of
the body. If the body is to be healthy,
the operation has to be performed.
And here let me hope that this is
going to be a temporary phase. There
is a danger that if this phase continues
for a long time, it may become a mere
subordinate department of the Govern-
ment of India and that danger should
not be allowed to develop. While I
am sorry that this Bill has been intro-
duced, I accept it only as a temporary
measure and not in any sense as a
measure that will continue for any
length of time. We know the Minis~
tries of the Government of India and
the Education Ministry. They can
administer but they can never run a
first-rate institution like a university.
If for everything you have to come up
here, for okaying and for approval,
that would be the end of all academic
education and so let us hope that this
promise that has been made that be-
fore long another Bill will be brought
forward will be kept and that the
administration subject to such restric-
tions as are usually provided in any
University Act will be left to them.
Let us hope that this arrangement that
is proposed to be made is only a pure-
ly temporary measure.

Ohe other matter I would like to
refer to before I sit down and it is
this. I do not know why the Solici-
tor-General was brought into the pic-
ture here. Mr. Deputy Chairman, the
Solicitor-General is a legal authority.
When there are difficulties of law, we
refer to the Advocate-General or the
Solicitor-General or the Attorney-
General, But the reviewing Commit-
tee has to do something different. The
subjects that will come to the Review-
ing Committee have nothing to do
with legal matters. The questions, as
far as I know will be whether a per-
son has been good or whether he has
been bad, what are their academic
qualifications and whether they are
good enough to serve as teachers in
the university; whether their past has
been to the good of the university or
whether it has been bad for the uni-
versity. 1 mean that on a Reviewing
Committee or body like that, there
should be somebody connected with
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education, some retired Vice-Chancel-
lor who has some time. It passes my
comprehension why the matter should
go to the Solicitor General. No ex-
planations are forthcoming. I believe
that name has come in because no
other person was taking it up.

Dr. R. B. GOUR: To give it a res-
pectable appearance.

Surr T. S. AVINASHILINGAM
CHETTIAR: I don’t think it looks
respectable with  that name. But

whatever, it is, Mr. Deputy Chairman,
I do nhot think the Solicitor General
makes a very good appearance in this
portion of the Bill,

Next, I would like to mention, Mr.
Deputy Chairman that in the Madras
University, when we select professors
and other persons for the highest
grades in the University, we not only
associate distinguished professors and
educationists from other universities,
but we have prescribed it as a princi-
ple that we select some distinguished
educationists connected with the sub-
ject, eminent in the subject, from the
neighbouring States. I would suggest,
to maintain the all-India character of
this Unwversity, we should be able to
associate eminent men in letters, in
the sciences, and in other subjects, in
the selection of professors of the high-
est grades. I am anxious, Mr. Deputy
Chairman that this should be done. I

am not bothered about the money
that the Government of India
gives this University—Rs. 25 lakhs
or is it Rs. 55 lakhs? I don’t
know. I would also like the word
“Hindu” in the name of this
university and the word “Muslim”

from the name of the Aligarh Univer-
sity, should be omitted. It serves no
purpose and it is an anachronism that
we have these names, It is not as if
only Hindus are admitted to this Uni-
versity or that only Muslims are ad-
mitted into the other university. The
Britisher thought when he produced
the Banaras Hindu University Act,
that he must give a Muslim Univer-
sity to balancez it and put in the words
Hindu and Muslim in these names.
He thought perhaps that we might for-

62 R.SD.—T.
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get that we are Hindus and they are
Miuslims and to make the thing per-
manent, he named this as the Hindu
University and the other a Muslim
University. But even in the original
Act the provision is that students of
all communities and of all religions
must be admitted into the colleges.
And even today there is no difference
in these things. And I suggest that the
all-India character of this institution
must be maintained in this as in many
other ways.

Sir, I hope the Banaras University
will have a great era in the future,
and will serve the country well.

I would only like to add, Mr. Deputy
Chairman that though a time limit
may not be put in the Bill, because
of certain  difficulties, I feel the
Government should themselves for
their own safety and in the interest
of maintaining this great institution,
fix a time limit within which the
comprehensive Bill proposed is brought
in, so that after some time, when
this university returns to normal,
the normal university atmosphere,
university facilities and the university
autonomy should be available to this
university as to any other.

Dr. P. V. KANE (Nominated): Mr.
Deputy Chairman, I have listened to
the speeches of hon, Members for a
long time; but with great respect to
them I regret to say that it seems
to me that we are drifting away from
the exact point that is before us for
decision. At present we are on the
point whether the present Bill which is
also of a temporary character, should

be passed or not. The Education
Minister has promised that a very
comprehensive  measure will be

brought forward shortly in the near
future. But I find that many of the
speakers travelled outside the scope
of what we have before us. We have
before us only the Bill. The report
of the Committee, no doubt, is at the
botttom of this Bill. But the Bill does
not say that every word in that report
is correct. Whether we are going to
allow this Bill to pass or not is the
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only thing to decide. All the other ]
matters will be irrelevant. The rele- |
vancy of the report comes in only in y
that it is on the general ®evidence of '
that Committee that this special
measure, this temporary measure, has
been based. Therefore, if the report \
is to be referred to at all, it should |
be referred to in broad terms. You
cannot find fault somewhere in the r
report and then say, therefore, the !
whole thing is wrong, Nothing turns i

I
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on that. About the Committee, every-

body agrees that it was the best com- |
mittee. Nobody has said anything l
against the Committee. Five eminent |
men—one of them was a lady—had |
sat down and written a report of about
40 pages or so, If you find a fault
here and there in it, it does riot matter
at all. Supposing it was a judicial
enquiry and if an appeal lays, the
appellate court would not have come
to a different conclusion if, out of
one hundred facts, two or three were
found to be incorrect. That would
not have mattered. I have been in
practice some 45 years and I know.

Dr. R. B. GOUR: But out of 100
facts only two or three are correct.

Dr. P. V. KANE: That is what you
feel. We do not feel that way. Even
if one-fourth of what they have said
is correct and accurate, then I would

- say the Banaras Hindu University is
in a very bad way.

AN Hon. MEMBER:
others?

Dr. P. V. KANE: We are just now
on this question and not on the others.
You have no authority for saying that
others are like this. You have no
authority for saying anything about
any other university now. You don’t
know. We know about this University
because of this report. The Com-
mittee examined 74 witnesses and
one hundred memoranda and on the
basis of that examination they have
come to certain conclusions. Most of
them are conclusions of fact. They
may be wrong in one or two conclu-

What are the
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whole point is whatever you have

asked them to do whether they have
done that job properly and whether
this Bill is based on the evidences
which are most prominent evidences.

The original Act of 1915 says:

“Whereas it 1is expedient to
establish and incorporate a teaching
and residential Hindu  University
at Banaras,”

Then it goes on to specify the funda-
mental characteristics of the University
namely, that it shall be a teaching
university, not an affiliating univer-
sity and that it shall be a residential
university. For this purpose the
Banaras Hindu  University was
founded. But this character has been
entirely given up.

AN Hon. MEMBER: How?

Dr. P. V. KANE: You find so many
colleges having been affiliated. The
residential character has gone.
Students come from outside and they
lead a life nobody knows of what
kind. So both the characters which
distinguished this University at the
time this Act was passed, from the
other universities in India are gone
and it has lost that character and has
become like any other examining uni-
versities. They wanted to find out how
this happened. They found ultimately
that somehow or other there was
pressure brought upon the University.

! People had a wrong notion that this

was not an all-India institution, that
all students who passed should be
admitted. Nobody has denied this.
Nobody said that it was not the case,
that it had not happened. You know
that originally there were hardly two
thousand students. You will find in
the Appendix at the end the figures
are given. Now there are more than
eight thousand students for the last
five years. Most of them are outside
the campus. They stay elsewhere. The
fundamental character of the Univer~
sity is gone.
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because the University cannot provide
their own hostels for them.
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Dr. P. V. KANE: That 1s not your
concern. It is the Dbusiness of the
State. University education is in the
hands of the States. The Centre is
only concerned with institutions of
national importance. You must
remember that. We have only four
items in the Union list about Universi-
ties, none of which would be
applicable here, With your eyes open
this was done. This University was
founded in a particular manner. They
may be good reasons or bad reasons,
that is not material. (Interruptions.)
Please do not interrupt me. I am only
developing my own point. My point
is that they wanted to find out what
‘was the result of this state of affairs
and why it happened, both. So, they
write in the report that gradually
there has been this particular thing
and all sorts of students have flocked
to it. Not only they find that nobody
had denied that standards were lower
in particular cases, but where children
of teachers were concerned lower
standards were applied. So far I
have never heard anybody saying that
this was wrong. My point is, the
principal thing that they wanted to
stress was that the University should
resume its original character. In
dealing with that issue, several other
matters crowded upon them. There
were 100 memoranda and 74 witnesses.
‘Seventy-four is rather an under-state-
ment, when applied to the word
“‘witnesses’. In many cases the word
‘witness’ includes several people.
Look at page 36 of the report. They
put down item No. 57 like this: “Shri
Rai Satya Vrata and four others”, ete.
They were examined. Then item No.
60 comprises five people, all students
of the University in the M.Sc. Tech.
Class. Proceeding further, in 61,
V. K. Lal and four others—they were
all examined. The point is the
students were examined, and some-
times they put down one group under
one item, one item containing four
people. So, more than 74 persons
must have been examined.” All I am

{ 10 SEP. 1958 ]
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saying is that they had an enormous
volume of evidence before them. And
remember what were their terms of
reference. That again is a very
important matter. Many people have
lost sight of the fact that the terms
of reference were restricted and
definite. You will find that the terms
of reference of the Committee are
these. Sombody said that none of the
good points in favour of the Univer-
sity was stressed. But where are
they? That is outside the jurisdiction
of the Committee. These are the
terms of reference:

“To examine the general state of
discipline in the University, keep-
ing in view the recent disturbances
in some of the Institutions;

To enquire into the adequary and
effectiveness of the existing rules
and procedure for ensuring proper
conduct and discipline amongst the
employees of the University”

that is, the teachers—
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“To examine the working of the
Act, the Statutes and the Ordinances
of the University in general and
with particular reference to—

(a) the composition of the
Authorities of the University;

the institution of the principals
and their ex-officic appoint-
ment as Chief Wardens; and

the powers of the Vice-
Chancellor vis-a-vis  the
administrative and the teach-
ing personnel of the Univer-
sity;”

To suggest such ‘“remedies and
measures”, etc. That is, there was
nothing said about going into the
work done by the University. That
was not the point. If they had
gone on describing the good points,
I should say that that would have
been not called for. They would
have been travelling outside their
terms’ of reference.

Then, another difficulty is this. The
terms of reference should have really
said that this Committee will be of a
quasi-judicial character, that they will
have power to call witnesses, and

(b)

(c)
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that while they are doing that, they
will be like a civil court. Nothing
of that nature was said. That is one
lacuna.

Then, their terms of reference were
definite. They had to find out the
causes of indiscipline not only amongst
the students but also amongst the
teachers, and they had to examine
also the working of the Act of 1915
as amended by the Act 1951. They
had to do all that. Those are the
things for which they were appoint-
ed and they had to suggest remedies.
They have suggested remedies on
which this Bill is based. My point
is at present you are not on the
different facts, on the one hundred
and one facts that they have found.
Twenty of them may be wrong. I
say 40 per cent. may be wrong. What
of that? Ultimately 60 per cent.
remains. There are so many people
whose evidence is not going to be
published, I suppose, because the
evidence was given on the understand-
ing that names would not be given.
Therefore the evidence has not been
published. My point therefore is that
you are not very much concerned
with the shortcomings, inaccuracies
etc. in the report. You are concerned
with the actual findings of fact. Some
inaccuracies might have crept in. I
do not go into that question. My point
would be only inaccuracies as regards
the relationships and as regards the
suits field.

I have got a flood of pamphlets
sent to me. I did not read all of
them. I read one or two of them.
One of them is by a retired Professor,
Shri Mukut Behari Lal. This person
is witness No. 8. He must have given
his evidence. And he now puts out
this pamphlet of about sixteen pages.
Ultimately he says in the last para-
graph of the pamphlet:

“In the end, it may be said that
though the dissolution of the
pressure group is necessary for
healthy academic life . . .”

That is what he means—

3

i . it forms but a section of the
University Community and the

[ RAJYA SABHA ]
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nation will hardly be justified in

making the entire community suffer

conditions of servitude.”
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Nobody says that the entire community
should suffer. You are going to clean.
the Augean stable by appointing the
Committee. But this man finds fault
with it, and he is a retired Professor
of Political Science in the University.
Sir, I am connected with the Poona

University and the Bombay
University and the Bombay
years, Dbeginning from being a

simplest member of the Board of
Studies, then member of the Academic
Council, then member of the Senate,
and then the Vice-Chancellor. I have
been connected with all the Universi-
ties as examiner. In this very parti-
cular University I had been an exami-
ner for more than ten years. Of course
that was long ago, and some of you
may have been just born then. So I
am connected with University affairs.
Supposing there is something wrong
here or there, that is not the point.
This national University had so many
donors and so many  distinguished
people and the heart of that great
and noble patriot Pandit Malaviya. 1
may tell you that I agreed to be an
examiner because I was taken to
Pandit Malaviya by Professor Dhruva.
I told Professor Dhruva that I was a
busy man, that I was a lawyer, and
that I could not be an examiner. Still
he took me to Pandit Malaviya, and the
old gentleman, revered by everybody,
got up and said “you must be our
examiner”. So, I had to be an
examiner in that University for ten
years. I agreed to take only one
paper. The ©point is that I am
connected with that University. I am
even now on the Senate of the Poona
University. So I have been connected
with almost all the old Universities of
this country. What I am saying is
that you must try to see how the
report was made. The report is made
with these restrictions that they have
only to find out the cause of indisci-
pline. One hon. Member said it is
not the students who are responsible
but it is the teachers. I agree, and
this report does not mince matters.
Somehow or other my friend on my
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right said that the teachers were bad
.and not the students. But the report
-does not say that. I shall read one
»or two passages from the report and
4ry to show what they have said.
They say at page 7 bottom:—
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‘““We have some names mentioned
‘of such teachers holding very res-
ponsible positions and we note
with a great deal of regret that
‘the present state of indiscipline in
the University is due as much to
some of the teachers in the Univer-
sity as to the students thereof.”

"They have brought in the students as
well. As compared to that there is
something more coming. Looking at
-pages 9, 10 and 11, there you will
find that they have given another
~certificate to some teachers.

This is what they say about a
Principal and they have said about a
man who had a complaint that he
was noft allowed to have his own
daughter as a student.

“The examiners themselves were
bewildered and one of them
is reported to have said that it
was a marvel that such a thesis
could be presented by a student
working for a degree and within a
short period. In this case, it has
been suggested that this student,
who is related to a Principal, sub-
mitted a thesis the bulk of which
was done by members of the
department”.

This Principal is at fault.

Another very interesting case is
about a Principal who did not take
any roll-call for four months and he
‘had detained four students. You will
find about this at page 10, in para-
graph 20. The whole thing is there.

“Early in 1957, there was a strike
in the College of Technology which
led to some confusion. The follow-
ing students of the College were
detained for shortage of attend-
ance »

"There are the names given:—

“On account of their detention,
the students of the third year
class of the Collegt; boycotted the

{ 10 SEP. 1958 ]
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examinations on 23rd March, 1957.
They accused the authorities for
not taking regular attendance and
also for improper maintenance of
registers, etc. We ‘enquired into
this question carefully. The
students were afraid of victimisa-
tion because, at the time of the
examination, the persons responsible
held a dominant position in assessing
their results. When the Principal
was interviewed, he was specifically
asked how he came to the conclu-
sion that the attendance of these
students was wanting when it was
reported that the attendance register
was not maintained; he admitted
that the attendance was not taken
for some months, probably four
months . R

This is the way in which the Princi-
pal was behaving. So, they have
spared nobody. What they got, they
have put forward. Then, what
happened? The Principal admitted
not having taken the roll-call for
four months. Somehow or other, he
found that it would land him in a
bad state. Therefore, he put forward
some students. Read the next para-
graph.

“A curious and somewhat comical
incident in regard to this taking of
attendance happened which was a
revelation to the Committee. The
students who had been detained
represented to the Committee their
fears of victimisation. Another
batch of students appeared before
the Committee. They stated that
they were students of the same
College of Technology and volun-
teered the information that the at-
tendance was regularly taken . 6 .

Then they say—
“When confronted with the state-

ment of the Principal himself as
transcribed from the shorthand
record of his evidence admitting

that attendance was not taken for
four months, the students were con-
fused beyond measure, a significant
fact which reveals how evidence
should have been manipulated.”
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I do not want to read all
things. There are so many
Now, the question is . . .
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these
things.

(Time bell rings.)

Sir, may I be allowed five or ten
minutes more? I find that some have
taken an hour and some 35 minutes.
I do not think that I will take more
than five to ten minutes.

What I am driving at is that they
have spared these students. This
matter is on page 11. But, I will
read from page 10, paragraph 23:

“We have had irrefutable evidence

from diverse sources, including
many members of the academic
staft Red

This is the most important passage
I wanted to read.

“ . . that the real menace to
the satisfactory working of tihe
University lies in the teacher-
politicians and the formation of

groups which dominate in all affairs
of the University. This allegation
has been fiercely contested by some
who have themselves been styled as
leaders of such groups. Recently,
the Chairman of the University
Grants Commission visited the
University and after a thorough study
of the present conditions prevalent
there referred to the part played by

[ RAJYA SABHA ]

teacher-politicians to the ruin of
the  University. The Teachers’
Association sent a letter to him

asking to withdraw these remarks.”

To address the Chairman of the
University Grants Commission! How
can they ask a man of that position to
withdraw his remarks? He 1is an
authority and he would like to do as
he wishes, This is the result. The
Commission is appointed and they are
to find out the defect in the administra-
tion of the University.

“Incidentally, it may be mentioned
that the so-called Teachers’

1
!

Associa-
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group and several teachers stated that
they had not joined such an associa-
tion . and so on.
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I do not go into all these. The point
is that this furnishes sufficient evi-
dence that the blame lies with the
teachers in the first place and with the
students in the second place. That
is quite clear. Somebody has.
said

Surr H. P. SAKSENA: It is the
other way about. The blame lies
primarily with the students. (Inter-
ruption.) I mean, with the teachers.

Dr. P. V. KANE: I agree with it.
I am saying the same thing.
Generally, the students are good. My
experience has been very long, as a
teacher of even a small school, and I
can endorse everything that my learn-
ed friend, Dr. Wadia, has said that
students are all human. You must
argue with them patiently. Some-
times, it may take two hours. But
they will come round. They see the
other man’s point of view much better
than many of us can do. Therefore,

the students are good at heart. They
are all emotional. They are not
experienced about the world. They

have an unpractical mind. Then just
as the Gita says—

S5 CIE SO % e R I C
¥ FEATT FEA  ArEEEIadd

Whatever a great man does, other
people follow him; whatever he
regards as good and authoritative,
people follow it. They see that all
professors are doing this, they
are doing that, They say, “The
Vice-Chancellor murdabad”. Then
why should we not also do the
same thing? Such things are there.
In my student days, I might have
also joined such things. But then,
there were no such things. There
were no such difficulties. I am talk-
ing of about 60 or 65 years ago.
Then there was nothing of this kind.

My point is, really this report
should be read as a condemnation of

tion ifself seems to be dominated by a ] the professors in the first instance and
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secondly, as following and flowing
from it, of the bad discipline

amongst some of the students. They
never say that all the students are
bad. They say that about 150 students
are bad; no more. This is what they
have expressly stated. My point is,
really the report should not be con-
demned on that. As one of my
friends has said, they only said that
both are to be blamed and the teachers
more than the students. That is what
they have said.

What I wanted to show is that
really, you have taken a wrong view
of the report., The report isnot before
you in the sense in which the Bill
is before you. The report is only the
base upon which the Bill has been
drafted. Let us look at the Bill. I
would say that the |1Bill is as a
femporary measure and I hope that
you will think it your duty to bring
this University back to the way from
which it has fallen. That should be
really expected. You may make here
and there some changes. There are
four principal points. They are, the
constitution of the Board, the consti-
tution of the Executive Council, the
constitution of the Selection Com-
mittees and lastly, the constitution of
the Reviewing Committee. These are
the four principal points and every
one of them, I should say, is well
drafted. In a sense, there may be
corrections or there may be amend-
ments suggested. But it is drafted :
with the view that the whole dirty
thing that has come before the public
should be cleared up and washed. I
do not refer to other things. They
have said that the teachers are guilty
of moral turpitude and so on. I do
not refer to it at all because that is
their opinion and nobody has said
that their opinion is wrong. They only
say that, for the sake of a few, why

do you condemn the rest? A bad
potato spoils the whole bag 9!
potatoes. So, this is a canker that is

in the teaching community and you
must try to eradicate it thoroughly.
Otherwise, suppose all these fellows
are there—I expressly use the world !

.. {
“Pellows’, I have a very bad opinion |
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whoever they are. But these people
who are charged with the sacred task
of moulding the minds of the growing
generation—graduates and  post-
graduates—stoop so low that really my
blood boils. When I see that the
University Grants Commission has
given to this great University a large
sum and probably two crores ot
rupees have been spent last year there
and the Government placed with it
Rs. 67 lakhs last year. That is one-
third and not one-fourth as somebody
said. When the Budget was discussed,
I said that the Government gives step-
motherly affection to the other
universities and motherly affection to
the four Central Universities, That 1
still hold. A sum of Rs, 1,85,00,000 is
spent on four Central Universities and
only Rs. 1,42,00,000 are spent on the
remaining 28 or 30 other universities by
the Central Government. And the
States have very little money. In
Bombay State, how many universities
are there? They are, Ahmedabad,
Baroda, Bombay, Poona, Nagpur and
now Marathwada. All these are in
Bombay State. Rupees two lakhs to
each. What does it mean? That is
my view. Let these Central Universi-
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ties have Rs. 1,85,00,000. But 1let
these other universities also have
three or four crores of rupees. That

is my point.
are in India.

Somebody said, “Oh! we
It the Centre spends
1,76,00,000, that
is for all India.” No. This is all
India’s money. What is spent on the
other universities is the States’ money.
Remember. And the University
Grants Commission has got very few
crores—I think, for the plan, they had
about twentyseven or so. That has
been cut down to nineteen or twenty-
one crores. My point is that the
Centre does mnot feed the other
universities as it feeds this University.
This is the premier University as it
were in the whole of India. And ag
I said, even if one-fourth of what has
been stated about the Report is true,

it deserves condemnation.

Then, Sir, as regards the particular
items that have been incorporated in
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the Bill itself, well, I have been in

the Bombay University as a Fellow,
and hardly more than two or three
times
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Dr. R. B. GOUR: ‘Fellow’ I hope nat
in the earlier sense?

Dr. P. V. KANE: During he Ist
forty years. I am not talking of the
bygone ages. I was a member of the
Benate—and that too practically ended
in nothing. Now, they say that there
are only two or three suits pending.
Then another thing that I noticed was
that the report refers to suits that
have been filed and disposed of. Some
people who have sent me big
brochures have said that suits are still
pending. These people—some of them
—say that only three or four are there
and the rest are disposed of. That is
half-truth. In law you must
that no suit was brought at least in
the last ten years. I think this is
purposely put in in a doubtful manner.

They say that only three or four
suits are pending. So that is not
clear.

Then as regards relationship, as I
said, that is not a very important
matter at all. (Time bell rings.)
Just 1 shall take only two or three
minutes. I like to point out only
some good points in the Bill. I
entirely agree with many of them.
Well, T do not want to go into the
guestion of provincialism. Dr. Gour
said something about it. He probably
said that out of 500 teachers only one-
fourth are outside UP. That is rather
a suspicious thing, and I do not rely
on that. Here we are considering
mainly the Bill, and not merely the
report. That is what I  want to
emphasise. Well, Sir, I have nothing
more to say.

Mg. DEPUTY CHAIRMAN: The hon.
Members have to be here at 5-30 p.m.
If the House agrees, we can sit till
about 5-20. In that case one more
Member can have a chance.

(No hon. Member dissented.)

[ RAJYA SABHA ]
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Mg. DEPUTY CHAIRMAN: Yes, Mr.
Sapru.

Surt P. N. SAPRU: Mr. Deputy
Chairman, Sir, I should like to con-
gratulate Dr. Shrimali on the courage
that he displayed in promulgating the
Ordinance which is the basis of the
Bill before us.

Surt KAILASH BIHARI
(Bihar): What is that courage?

Suri P. N, SAPRU: He is courageous
because you gentlemen are opposed to
what he did.
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(Interruption.)

Mgr. DEPUTY CHAIRMAN: Order,
order,

Surr P. N. SAPRU: Mr. Deputy
Chairman, had he postponed action
until July or until August, the situa-
tion which we are facing in the
University today might have been
even worse. There are occasions when
A Minister must act courageously and
boldly. I hold certain strong views
on this matter. I witnessed scenes in
the University Executive Council of
1951 and 1949 and I can claim to have
some knowledge about this University
matiers. I can say that things are
much worse in Banaras than in any
other university.

Mr. Deputy Chairman, I have heen
a firm  believer in autonomy for
universities. 1 have always felf that
we should plan our universities in such
a way as they plan their universities
in European countries. I would like
universities to be self-governing; 1
wouyld like teachers to govern them-
selves and even students also to
govern themselves. There 1is no
attack on academic autonomy under
this Bill because there is absolute
freedom to teachers to teach what
they like and teachers have freedom
to conduct their classes in any way
they like. But what we have done
here is to interfere only with the
constitution of the governing bodies
of the University. I should like the
governing bodies of the University also
to be entirely in the hands of teachers
one day. But I cannot shut my eyes
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to  realities. Self-Government, Mr.
Deputy Chairman, carries with it
certain responsibilities, and it is a
maiter of very deep regret for me that
our teachers have not cared for those
responsibilities. We find that teachers
in British universities, in American
univyersities, in Canadian universities
and in many other western yniversi-
ties, are leaders of thought apd they
give direction to the nationa] life of
their country. There summer schools
are organised by political parties.
There, Sir, hard thinking is done by
teachers and students. But here the
whole atmosphere is different. Un-
fortunately, Sir, many of our teachers
—I am not saying all; of course, there
are many exceptions—bpelieve in
pressure politics.  The Vice-
Chancellor’s position was described in
noble passages in the Saddler Com-
mission’s Report which is a monumen-
tal document. He has been described
as the pivot round which the life of
the [University centres. And the
objective of these pressure groups is
to make the life of the Vice-Chancellor
—whoever be the Vice-Chancellor,
howsqever eminent he might be,
howspever fair he might be and
howspever impartial he might be—an
absglute hell. I was rather amused,
Mr. Deputy Chairman, to find that Mr.
Govind Malaviya, who was the Vice-
Chancellor in 1951 and who resigned
and sought re-election because he was
being hampered by a certain pressure
group—I am sorry that the Committee
has called that group as the Eastern
TU.P. Group—has now discovered that
the real cause of his resignation was
not dissatisfaction with the way that
those pressure tactics were operating,

byt his ill-health.

ECH

I don’t want to reveal the personal
conversations that I had with Mr.
Govind Malaviya on these matters
byt we have got his letter to the
Visitor and you can read the passages
from that letter.

Szrr B. B. SHARMA: We wanted
the whole correspondence
placed on the Table of the
‘That was not done.

House.

[ 10 SEP. 1958 ]
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Dr. K. L. SHRIMALLI: I have
placed the whole correspondence

which was in my possessiQn gqg
nothing was left out. )

Surt P. N. SAPRU: The whole
correspondence is not necessary. It is
on page 45 of the report of the Select
Committee: o

“Inijerested parties are trying to
create the foulest of atmosphere by
trying to undermine the authority
of the Vice-Chancellor and his con-
trol over the affairs of the Univer-
sity. The students are being incited
to restart the old era of protests
and opposition, of strikes and
demonstrations, of agitation and
excitement, which have been conspi-
cuous in the University by their
complete absence during the past
three years. On account of the non-
receipt of the approval so far,
everything in the University is
hanging in suspense. No work can
be done. The group mentioned
before is making normal work in
the Council of the University impos-
sible. Chaos is being created by
them at every meeting. Truth, pro-

priety and correct procedure are
being thrown to the winds. They
are proceeding everywhere with

the one object of wrecking the pre-
sent Vice-Chancellor's administra-
tion.” '

This is what he wrote to the Visitor
on the 9th October 1951 and let wus
see what Dr. C. P. Ramaswami Aiyar
had to say. I will give you an inst-
ance of the ethical standards of some
of the teachers of the Banaras Hindu
University. It is narrated in the
report. The students’ union had been
inaugurated and the usual thing was
to give a holiday on the occasion of
the inauguration. Dr. C. P. Rama-
swami Aiyar was advised by some
teachers that holiday should not be
given. He did not give the holiday
and these very teachers—this is the
finding of the report and they must
have had some evidence before coming
that conclusion—engineered an
agitation against him. They jncited
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the students to rebel against the autho-
rities, to question what they had done.
Can you conceive of anything worse
than that? Are these the men to
whom you are going to entrust the
responsibility of educating your citi-
zens of tomorrow? I have been a
teacher, Dr. Shrimali has been a dis-
tinguished teacher and it could not
have been a pleasure to him to bring
forward a Bill of this character. It
must have been a most painful duty
for him to bring forward a Bill of
this character but he had to do a
certain duty by this country, he had
to do a certain duty by our new gene-
ration, by the men who will lead the
India of tomorrow and day affer to-
morrow, Therefore, I think that one
has got only to go through the
report to discover for himself how cri-
tical the situation in the TUniversity
was. I am not a very great admirer of
the manner in which this report has
been written. Speaking with all res-
pect to the learned and eminent men
who wrote this report, I think they
did not bring to bear upon the work
that carefulness of statement which
Parliament had a right to expect from
the eminent men who occupied these
distinguished positions.

(Tue Vice-CramirmManNn (DRr. R. B.
Gour) in the Chair.]

I can refer you to a report of a Com-
mittee which was presided over by
the Chief Justice of our court Mr.
Mootham—he was then a Judge—and
it is a monumental document, it is an
educative document, it is a document
which anyone can read with profit.
I think this report is a survey, this is
an essay on things as they have seen
in the light of the evidence tendered
before them. We expected something
more from this report and I am sorry
that the report fails in this respect.
But speaking quite frankly, the broad
picture that it places before us i3 a
true picture, is a correct picture and
what is that broad picture? That pic-
ture is that academic standards have
gone down. They have pointed out

—_—

[ RAJYA SABHA ]
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in the report that no sanctity attaches

to examinations,

Dr. RAGHUBIR SINH: That hap-.
pens in other universities too.

Surr P. N. SAPRU: Not to the same
extent, not to the same degree.
(Interruptions.) Difference of degree
can amount to difference of kind. The
Allahabad University, when all is said
and done, is much superior to the
Banaras Hindu University as at pre-
sent.

Dr. RAGHUBIR SINH: Has there
been any examination of that Uni-
versity?

Surr P. N. SAPRU: I am prepared
to accept that challenge. Let an
enquiry be held into the affairs of
the Allahabad University.

(Interruptions.)

Tae VICE-CHAIRMAN (Dr. R. B.
Gour): May I request hon. Members
not to interrupt because that would

cost time?

Surt P. N. SAPRU: I may say

. that in the University Executive Coun-

cil, that I know in 1950-51—things
are perhaps much worse since then—

i there used to be regular pandemo-

nium and we used to start at eight
in the morning and go on talking
even without having proper meals till
about eight in the evening and what
were we talking about? We were just
wasting time. Everything that the
Vice-Chancellor would say would be
opposed by a certain group. There
was no examination of any question
on merits. People used to come to
the Council with prepared minds.
When the report of appointment
boards came up for decision, no con-
sideration on merits was given te
their recomupendations. The whole
thing had opeen arranged before
and the dominant group or
the vocal group would canvass sup=-
port and very often succeed in secu-
ring support for men of inferior qua-
lification. The Uriversity had lost its
all-India character. Malaviyaji had
dreamt a very great dream. His idea
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was to have a University on an all-
India basis which would provide ins-
tructions in Hindu religion but the
residential character of the Univer-
sity had disappeared.

5 p.m.

AN

The majority of the students are
not living in hostels. They are resid-
ing in lodgings over which there is
no proper supervision. There is no
contact or, very little contact, very
little healthy contact—I shall put it
that way—between the teacher and
the taught.

Tae VICE-CHAIRMAN (Dr. R. B.
GOUR) : You have taken sixteen
minutes so far.

Surr P. N. SAPRU: But there have
been so many interruptions.

Tue VICE-CHAIRMAN (Dr. R. B.
GoUR): Three minutes for interrup-
tions and two minutes more for you.
In all, you can take five minutes.

Surr AKBAR ALI KHAN (Andhra
Pradesh): We can go on without
limit of time, Sir.

Tae VICE-CHAIRMAN (Dr. R. B.
Gour): No, Mr. Deputy Chairman
has allotted fifteen minutes,

Surr P. N. SAPRU: I would sug-
gest, Mr. Vice-Chairman, that it was
in the interests of the University that
the Executive Council should be re-
constituted. I think it has been re-
constituted on sound lines. There
were discussions about the word
supreme reviewing body and I am
glad that this has disappeared and
the Court has been reconstituted

as
an advisory body. I am, on the
whole, in favour of the Reviewing
Committee but I do not 1like the
changes which have been made by

the Select Committee. I would have
had a different type of Reviewing
Committee. I would have left it to
the Executive Council, as was origi-
nally contemplated. to frame charges.
Then, the matter could have been
{nvestigated by what is called the
Screening Committee and thereafter,
the matter could have come up before

[ 10 SEP. 1958 }
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the Executive Council. The person-
concerned could have been given a
chance of clearing his conduct. The
alternative suggestion which I have
in mind is this. I would leave it to
the Executive Council to frame
charges on such prima facie evidence -
it has against the teacher, charges of
various kinds. Then, I would appoint
a Judge of the High Court and an
eminent educationist along with a
Chairman of one of the Public Service
Commissions to act as the reviewing
authority. Thereafter the report of
the reviewing authority. could come
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before the Executive Council which,
after giving a fair hearing to the
party concerned, would pass orders.

From that order, an appeal might be
provided to two Judges of a High
Court nominated by the President. I
think, Mr. Vice-Chairman, it is still
possible for us to revise the procedure
of the Reviewing Committee on those
lines. What I fear is that this Review-
ing Committee will not work. The
Solicitor-General is a very very busy
man and it will take months before
he is able to come to a definite con-
clusion as to whether there is a prima -
facie case against a person or not and,
for just finding out whether there is
a prima facie case or not, you do not
want the opinion of the second highest
law officer of the Republic. This is & -
work which can be done by the
Executive Council assisted by com-
petent local counsel.

Then, Mr. Vice-Chairman, I think
the selection committee should be con- -
stituted in a somewhat different
manner. I would like a panel of
names fit for selection as members
of the Selection Committee to be
maintained by the Visitor and it
should be left to the Visitor to nomi-
nate two or three on the expert com-
mittee. There should be no manipu-
lation so far as these committees are *
concerned.

Tue VICE-CHAIRMAN (Dr. R. B..
Gour): Your time is up, Mr. Sapru.-

Serr P. N. SAPRU: One last word. .
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What we want to do and what we

need to do today is to hearten the

Vice-Chancellor. Many hard things

have been said about the Vice-Chan-

cellor. 1 have not the pleasure of
knowing him myself but I have heard
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good reports from men who know
him and, in any case . . .

Dr. RAGHUBIR SINH: Hearsay
-evidence is a very poor source 10

.depend upon.

Sert P. N. SAPRU: My distin-
guished friend may grudge his
eminence but I do not. Always we
must give all support to the Vice-
‘Chancellor. There must and there
.cannot be any question of his resigna-
tion. There can be no question of a
new Vice-Chancellor at all till con-
ditions settle down and we have a
new set up. I do not want even that.
I want the present Vice-Chancellor
to be continued because it is essential
and it is in the interests of discipline
that we must not allow ourselves to
be dictated to by our young friends
as to who their Vice-Chancellor shall
“be. We must not allow ourselves to
"be dictated to by aspirants in the
teaching profession as to who their
Vice-Chancellor shall be, ' I saw some
disgraceful things and scenes three
years back in regard to fhe manner
in which the Vice-Chancellors are
treated. I think authority has to be
asserted. I am not one of those who
is unfriendly to the younger genera-
tion. Believe me, I have an immense
faith in them. I have an immense
liking for them. I want them to be
self-governing but self-governance
requires self-restraints and I think we
shall not be deoing the right thing if
-we attacked the Vice-Chancellor in
-this House. I think that we should
not do or say anything which would
undermine the authority of the Vice-
Chancellor.

May 1 also say, before I close Mr.
“Vice-Chairman, that it would be a
goad thing for us to visit that Uni-
versity? Some of us should visit that

University, not now but after order !

[ RAJYA SABHA ]
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'+ has been restored, after the students
| have called off their agitational acti-
vities, after the staff is in a reason-
able state of mind. Political parties
should not exploit the occasion for
their own ends.
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Finally, Mr. Vice-Chairman, I would
say with regret that a reference was
made in the report to Eastern U.P.
It happens that the University is
situated in Eastern UP. It is mot
their fault that students from Eastern
U.P. flock to the Banaras Hindu Uni-
versity. I can say one thing about
my State and that is, we are free
from all regionalism and provincial-
ism.

| = Thank you very much.

Toe VICE-CHAIRMAN (Dr. R. B.
Gour): Let us for a moment depart
from the debate.

Yes, Mr. Amolakh Chand.

REPORT OF THE JOINT COMMIT-
TEE OF THE HOUSES ON THE
PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL, 1957

Surt AMOLAKH CHAND (Uttar
Pradesh): Mr. Vice-Chairman, I beg
to lay on the Table a copy of the
Report of the Joint Commitiee of the
Houses on the Bill to declare that
certain offices of profit under the Gov-
ernment shall not disqualify the
holders thereof for being chosen as,
or for being, members of Parliament.

THE BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL, 1958—
continued.

Dr. P. J. THOMAS (Kerala): Mr.
Vice-Chairman, I am in general agree-
ment with the objects of this Bill. I
was glad to hear from the hon. Min-
ister that some fuller Bill is in pre-
paration. I was impressed by the
earnestness of his remarks and I am
quite confident that soon there will




